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INTRODUCTION

1, the Chairperson of the Committee on Government Assurances (2020-2021},
having been authorized by the Committee to submit the Report on their behalf, present

this Thirty-Eighth Report (17" Lok Sabha) of the Committee on Government
Assurances.

2. The Committee on Government Assurances (2019-2020) at their sitting held on
8" Qctober, 2020 took oral evidence of the representatives of the Ministry of Rural
Development (Department of Land Resources) regarding pending Assurances.

3. At their sitting held on 19 January, 2021, the Committee on Government
Assurances (2020-2021) considered and adopted this Report.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

5. For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in bold letters in the Report.

NEW DELHI; RAJENDRA AGRAWAL,
|2 March, 2021 CHAIRPERSON,
A1 Phalguna, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES

(v)






REPORT
1. Introductory

The Committee on Government Assurances scrutinize the Assurances, Promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House and
report the extent to which such Assurances, promises and undertakings have been
implemented. Once an Assurance has been given on the floor of the House, the same is
required to be implemented within a period of three months. The Ministries/Departments
of the Government of India are under obligation to seek extension of time required beyond
the prescribed period for fulfilment of the Assurance. Where a Ministry/Department is
unable to implement an Assurance, that Ministry/Department is bound to request the
Committee for dropping it. The Committee consider such requests and approve dropping,
in case, they are convinced that grounds cited are justified. The Committee also examine
whether the implementation of Assurances has taken place within the minimum time

necessary for the purpose and the extent to which the Assurances have been implemented.

2. The Committee on Government Assurances (2009-2010) took a policy decision to
call the representatives of various Ministries/Departments of the Government of India, in a
phased manner, to review the pending Assurances, examine the reasons for pendency and
analyze operation of the system prescribed in the Ministries/Departments for dealing with
Assurances. The Committee also decided to consider the quality of Assurances
implemented by the Government.

3. The Committee on Government Assurances (2014-2015) decided to follow the well
established and time tested procedure of calling the representatives of the Ministries/
Departments of the Government of India, in a phased manner and review the pending
Assurances. The Committee took a step further and decided to call the representatives of

the Ministry of Parliamentary Affairs also as all the Assurances are implemented through it.

4, In pursuance of the ibid decision, the Committee on Government Assurances (2019-
2020) called the representatives of the Ministry of Rural Development (Department of Land
Resources) and the Ministry of Parliamentary Affairs to render clarifications with regard to
delay in implementation of the pending Assurances pertaining to the Ministry of Rural
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Development (Department of Land Resources) at their sitting held on 8" October, 2020.

The Committee examined in detail the following 30 Assurances:

Sl.No. SQ/USQ No. dated Subject
1 USQ No. 1903 dated 1.7.07.2009 Land Reforms
(Appendix-I)
2 USQ No. 462 dated 23.11.2009 Achievement in Land Reforms
(Appendix-II)
3 USQ No. 517 dated 23.11.2009 Land Reform Policy
(Appendix-11I)
4 USQ No. 563 dated 23.11.2009 Committee on Agrarian Land Reforms
(Appendix-IV)
5 USQ No. 3448 dated 16.08.2010 Acquisition of Land for SEZs
{Appendix-V)
6 USQ No. 3620 dated 16.08.2010 Transfer of Land
(Appendix-VI)
7 USQ No. 1950 dated 22.11.2010 Acquisition of Cultivable Land
{Appendix-VID)
8 USQ No. 4200 dated 06.12.2010 Resources in Tribal Land
(Appendix-VIII)
9 USQ No. 4331 dated 06.12.2010 Land Ceiling
(Appendix-IX)
10 | USQ No. 2945 dated 18.08.2011 Land Reforms
(Appendix-X)
11 | USQ No. 4444 dated 30.08.2011 Contract Farming
{Appendix-XI}
12 | USQ No. 2646 dated 29.03.2012 Committee on Land Reforms

(Appendix-XII)

13 | USQ No. 6739 dated 17.05.2012 Allocation of Land to Landless People
(Appendix-XIIT)

14 | USQ No. 302 dated 09.08.2012 National Council for Land Reforms
(Appendix-XIV)




USQ No. 4352 dated 06.09.2012

Land Reforms Act

(Appendix-XV)
16 | USQ No. 3688 dated 13.02,2014 Waste Land Development
(Appendix-XVT)
17 | USQ No. 4231 dated 20.02.2014 National Land Reclamation Council
(Appendix-XVII)
18 | SQ No. 294 dated 15.03.2018 Land Reforms
(Appendix-XVIII)
19 | SQ No. 164 dated 11.08.2011 Wasteland Development Programme
(Supplementary by Shri Hukumdev {Appendix-XIX)
Narayan Yadav, M.P.)
20% | USQ No. 3451 dated 15,12.2011 Occupancy Tenants of Land in
Andaman & Nicobar Islands
{Appendix-XX)
21 | USQ No. 3621 dated 15.12.2011 Land Banks
{Appendix-XXTI)
22 1 SQ No. 22 dated 09.08.2012 Computerization/Digitization of Land
(Supplementary by Shri K.S. Rao, M.P.} Records
(Appendix-XXII)
23 | SQ No. 22 dated 09.08,2012 Computerization/Digitization of Land
(Supplementary by Shri Jayant Records
Chaudhary, M.P.) (Appendix-XXIII}
24 | USQ No. 1014 dated 29.11.2012 Land Reforms Policy
(Appendix-XXIV)
25 | USQ No. 1261 dated 12.12.2013 Land Reform Policy
(Appendix-XXV)
26 | USQ No. 2723 dated 12.03.2015 Distribution of Land to poor
(Appendix-XXVI}
27*% | USQ No. 1377 dated 12.12.2013 Land Acquisition for Tuticorin
Airport's Runway
(Appendix-XXVII)
28 | USQ No. 1695 dated 30.07.2015 National Institute of Land
Administration and Management
{Appendix-XXVIII)




29 | USQ No. 716 dated 21.07.2016 Development of Wasteland
{(Appendix-XXIX)

30*% | USQ No. 1552 dated 24.11.2016 Encroachment of Forest Land
‘ (Appendix-XXX)}

* Implementation Reports laid on 11/02/2021

5. The Extracts from the Manual of Parliamentary Procedures in the Government of
India, Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance,
the time limit for its fulfilment, dropping/deletion and extension, the procedure for
fulfilment, etc., besides maintenance of Register of Assurances and periodical reviews to
minimize delays in implementation of the Assurances are reproduced at Appendix-XXXL

6. During oral evidence, the Committee emphasized that the Ministries/Departments
are required to implement an Assurance within a period of three months and if the
Ministries/Departments are unable to fulfil the Assurance within that time period, then it is
imperative for them to seek extension of time. Observing that the Ministry of Rural
Development (Department of Land Resources) had a total of 49 pending Assurances and
noticing that there were inordinate delays in fulfilment of these Assurances, the Committee
enquired about the monitoring and periodical review of the pending Assurances in the
Ministry to minimize delays in their implementation and the mechanism available for
implementation of Parliamentary Assurances. In reply, the Secretary, Ministry of Rural
Development (Department of Land Resources) accordingly briefed the Committee as
under:
“Sir, I take meeting every week at my level in the department and if the meeting is
not held that week, then the meeting of senior officers is held in the next week. As
far as Government Assurances are concerned, I would like to mention that I had
joined only two months ago. I also analyzed it in full detail last week and given

proper instructions to everyone regarding whatever action we have to take.”

Observations/Recommendations

7. The Committee are deeply concerned that as many as 49 Assurances till
the Second Session of the 17*" Lok Sabha pertaining to the Ministry of Rural

Development were pending for implementation and out of the 30 Assurances



pertaining to the Department of Land Resources taken up for the oral evidence,
29 Assurances could not be implemented even after a lapse of more than four to
eleven years while the remaining one Assurance mentioned at-SI. No. 18 has
been pending for more than two years. The inordinate delay in implementation
of the Assurances clearly shows that instructions contained in the Manual of
Parliamentary Procedures issﬁed by the Ministry of Parliamentary Affairs are not
being followed by the Ministry of Rural Development (Department of Land
Resources) in letter and spirit. Moreover, the fact that many Assurances
pertaining to the 15™ Lok Sabha have been pending for implementation also
indicates cavalier attitude of the Mi:‘ﬁstry though earnest and sustained efforts
are required to be made to implement these Assurances which are solemn
Parliamentary obligations. The Committee feel that the existing mechanism for
review of Assurances instituted by the Ministry needs to be overhauled and
strengthened by infusing innovative and more problem solving ideas and taking
prompt follow up action. Further, the cas.es. of implementation of Assurances are
required to be more effectively monitored and reviewed at the highest level at
regular intervals. The Committee also observe that lack of co-ordination
between the Ministry of Rural Development (Department of Land Resources)
and other Ministries/Departments and agencies is one of the main reasons
behind defays in the fulfillment of certain Assurancés. The Committee,
therefore, desire that the Ministry of Rural Development (Department of Land
Resources) should devise a mechanism for taking a proactive approach and
enhancing the level of coordination with oth_er Ministries/Departments and
agencies concerned including the Ministry of Parliamentary Affairs for
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early/timely implementation of all their pending Assurances. The Committee
also direct the Ministry to furnish the Minutes of the review meetings held in the
Ministry from time to time to monitor implementation of the Assurances as
these will help the Committee in measuring the progress of the Ministry of Rural
Development (Department of Land Resources) in this regard besides acting as
an accountability tool and a useful review document,

II. Review of the Pending Assurances of the Ministry of Rural Development
(Department of Land Resources).

8. In the succeeding paragraphs, the Committee deal with some of the important
pending Assurances pertaining to the Ministry of Rural Development (Department of Land
Resources) which have been critically examined / reviewed by them at their sitting held on
08.10.2020.

A. Land Reforms

(). USQ No. 1903 dated 17.07.2009 regarding ‘L.and Reforms’ (SL.No. 1)

(ii). USQ No. 462 dated 23.11.2009 regarding ‘Achievement in Land Reforms’ (S.No.2)

(ii). USQ No. 517 dated 23.11.2009 regarding ‘Land Reform Policy’ (SI.No. 3)

(iv). USQ No. 563 dated 23.11,2009 regarding ‘Committee on Agrarian Land Reforms’
(Sl.No. 4)

(v).- USQ No. 3448 dated 16.08.2010 regarding ‘Acquisition of Land for SEZs’ (S1.No. 5)

(vi). USQ No. 3620 dated 16.08.2010 regarding ‘Transfer of Land’ (Sl.No, &)

(vii}. USQ No. 1950 dated 22.11.2010 regarding ‘Acquisition of Cultivable Land’ (SI.No.7)

(viii). USQ No. 4200 dated 06.12.2010 regarding ‘Resources in Tribal Land’ (Sl.No. 8)

(ix). USQ No. 4331 dated 06.12.2010 regarding ‘Land Ceiling’ (Sl.No. 9)

(x). USQ No. 2945 dated 18.08.2011 regarding 'Land Reforms’ (SLNo. 10)

(xi). USQ No. 4444 dated 30.08.2011 regarding *Contract Farming’ (Sl.No. 11)

(xii). USQ No. 2646 dated 29.03.2012 regarding ‘Committee on Land Reforms’ (SI.No. 12)

(xiii). USQ No. 6739 dated 17.05.2012 regardmg *Allocation of Land to Landless Pecple'
(SLiNo. 13)

{xiv). USQ No. 302 dated 09.08.2012 regarding ‘Naticnal Council for Land Reforms’ (Sl.No.
14)

(xv). USQ No. 4352 dated 06.09.2012 regarding ‘Land Reforms Act’ (Sl.No. 15)

{(xvi). USQ No. 3688 dated 13.02.2014 regarding ‘Waste Land Development’ (SL.No. 16)

(xvii).USQ No. 4231 dated 20.02.2014 regarding ‘National Land Reclamation Council” (S!.No.
17)

(xviii). SQ No. 294 dated 15.03.2018 regarding ‘Land Reforms’ {(Sl.No. 18)

(xix). USQ No. 3621 dated 15.12.2011 regarding ‘Land Banks’ (SI.No. 21)

(xx). USQ No. 1014 dated 29.11.2012 regarding ‘Land Reforms Policy’ (S.No. 24)

(xxi). USQ No. 1261 dated 12.12.2013 regarding ‘Land Reform Policy’ (Sl.No. 25)

(xxii),USQ No. 2723 dated 12.03.2015 regarding *Distribution of Land to poor’ (S.No. 26)
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S, in reply to the Questions listed at SLNos. 1 to 17 and 21 above, it was infer-ajia
stated that with a view to looking into various issues related to land reforms, a Committee
on State Agrarian Relations and the Unfinished Task in Land Reforms was constituted
under the Chairmanship of Minister of Rural Development vide Resolution dated
09.01.2008. The terms of reference of the Committee, /nfer-alia, include examination of
land ceiling Programme in the country, distribution of government wasteland to the
landless, distribution of Bhoodan land to the landless, access of the poor to the commaon
property resources, issues related to homestead rights, etc. The Committee has submitted
its report, and has made recommendations on various aspects of Land Reforms. The réport
of the Committee is to be placed before the 'National Council for Land Reforms constituted
under the Chairmanship of the Prime Minister for its consideration and directions. However,
it has been decided that the recommendations of the Committee may be examined by an
appropriate Committee of Secretaries (CoS) before these are placed for consideration of
the National Council for Land Reforms. Accordingly, the recommendations have been
examined by the CoS and its Report has also been submitted to the Prime Minister’s Office
by the Cabinet Secretariat. Now further action on the recommendations would be taken as
per decision of the National Council for Land Reforms. In reply to the Question mentioned
at Sl.Nos. 18 and 24 above, it was inter-alfa stated that a Task Force on Land Reforms was
constituted on 22.10.2012 under the Chairmanship of Minister of Rural Development to
inter-alia prepare a draft National Land Reforms Palicy and suggest and recommend
appropriate dialogue process with and appropriate advisory to States on matters relating to
land reforms. Further action and decisionl'as appropriate on the recommendations of the
Task Force was in process. Further, in reply to the Questions listed at SL.Nos. 25 and 26
above, it was /nter-afia stated that a draft National Land Reform Policy has been prepared
by the Ministry of Rural Development, Department of Land Resources and suggestions and
comments have been invited from the State Governments and from the members of civil
society. 1t was also stated that the Draft Land Reforms Policy was under consideration of
the Government,

10. In its Status Note furnished in August 2020, the Ministry of Rural Development

(Department of Lland Resources) apprised the position regarding implementation of the
Assurances as under:



11.

12,

"The matter is to be placed before National Council for Land Reforms constituted

under the chairmanship of Hon'ble Prime Minister. The first meeting of the Council
Is yet to be held.”

The Ministry also stated in the Status Note as under:
"The Task Force on Land Reforms under the Chairmanship of Hon'ble MRD has

prepared the draft Land Reform Policy which is under consideration of the
Government.”

Giving an update on the implementation of the Assurances during oral evidenée,_ the

Secretary, Ministry of Rural Development (Department of Land Resources) deposed as
under:-

"We have also mentioned in our reply that two Committees were formed for this,
the first, the Committee on State Agrarian Relations and the Unfinished Task of Land
Reforms and the second, the National Council for Land Reforms. In this, the first
Committee finalized its Report and it is available with us. After receiving this Report,
the Committee of Secretaries also examined it. 1t has been examined in about nine
meetings of the Committee of Secretaries headed by the Cabinet Secretary. Later,
various meetings were held at different levels and the draft Land Reforms Policy was
drafted in the year 2013. After that, there were some observations of the Hon'ble
Minister regarding the draft National Land Reforms Policy and these have been
examined and incorporated by the Department. After that a High Leve! Committee
(HLC) had been set up under the Chairmanship of the Additicnal Secretary. The
responsibility of the HLC was to give a final shape fo this entire draft Policy. When
its format was finalized, we shared it with NITI Aayog. NITI Aayog, after studying
this draft, found that it would be better hot to take further action .on this Report.
After this, we sent it to the Law Ministry so that we can get its opinion. The Law
Ministry has given a clear opinion that the rights over land falls under Entry 18 of
List 2 of the Seventh Schedule of the Constitution. Sir, what you have mentioned is
the opinion of the Law Ministry and it has alsc mentioned that there appears no
legal objection to the proposal of the Administrative Department not to frame the
National Land Reforms Policy at the Union level. The Law Ministry said, ‘Do not take
further action in this now’. The Law Ministry has atso written that this subject should
be stopped here on as is where basis, We have received such an opinion from the
8



Ministry of Law. After that, we tried to get the opinioh of the States by holding
various meetings. This is a summary of the proceedings so far, 1 am now of the
opinion that 1 want to finalize this and take a decision in the Department whether
we proceed with this or not. For this, we would like to come to you along with a
final opinion of the Cabinet Secretariat and Senior Officers. I request that we need -

some time for this.”

Observations/Recommendations

13. The Committee are perturbed to note that 22 important Assurances on the
subject "Land Reforms " are still pending even though the first such Assurance
was given in the year 2009. The Committee have been informed that the matter
is to be placed before the National Council for Land Reforms but the first
meeting of the Council is yet to be held., During the course of evidence, the
Secretary, Ministry of Rural Development (Department of Land Resources)
informed that the two Committees, namely, the Committee on State Agrarian
Relations and the Unfinished Task on Land Reforms and the National Council for
Laﬁd Reforms were constituted to fréme and finalize the Policy on Land
Reforms. The first Committee ﬁnaiized its Report and thé Committee of
Secretaries has also examined it. Later,_the Draft Land Reforms Policy was
prepared in the year 2013 and it was referred to NITI Aayog and the Ministry of
Law for wider consultation in the matter and their opinion. Both NITI Aayog
and the Law Ministry opined that no further action should be taken in the
matter. The Ministry is, however, yet to take a decision. The Committee, while
taking note of the fact that the issue is a complex one, earnestly desire the
Ministry to delve further and take a well thought out decision in the matter in
the best interests of the people. The Ministry need to chalk out an action plan

9



urgently to enable it to take a rational decision in this regard without further

loss of time. The failure of the Ministry to take decisive action in the Assurances

even after more than eleven years is regrettable. The Committee, therefore,

recommend the Ministry of Rural Development (Department of Land Resources)

to step up its efforts and pursue the matter vigorously at the highest leve! so as

to bring the Assurances to their logical conclusion.

B. National Institute of Land Administration and Management

(). SQ No. 22 dated 09.08.2012 (Suppiementary by Shri K.S. Rao, M.P.) regarding
‘Computerization/Digitization of Land Records’ (Sl. No. 22).

(ii). USQ No. 1695 dated 30.07.2015 regarding ‘National Institute of Land Administration
and Management’ (Sl. No, 28).

14.  In reply to SQ No. 22 dated 09.08.2012 (Supplementary by Shri K.S. Rao, MP)

regarding ‘Computerization/ Digitization of Land Records’, the following Assurance was

given:
"The Central Government, the Union Ministry of Rural Development is planning to
establish a new National Institution of Land Management. This is between Delhi and
Jaipur., We have got the land near 'Neemrana; we are moving the Planning
Commission and the Finance Ministry. We are hoping that we will establish a
National Institute of Land Management called NILAM, very soon; that institute would

then train the officials of the State Governments in modern methods and technigues

of land survey.”
15.  In reply to USQ No. 1695 dated 30.07.2015 regarding 'National Institute of Land
Administration and Management, it was J/nter-alia stated that to set up NILAM, the
Department of Land Resources obtained in principle approval of the Planning Commission
under the category 'New Plan Scheme included in the current plan period”. The proposed
NiLAM was to be set up as an autonomous organization under Department of Land
Resources (DoLR) with proposed duration of 36 months and projected cost of Rs. 99.32
crores. The EFC for NILAM was held on 11.01.2013 and the committee asked to

incorporate certain points while preparing the draft minutes for approval of Finance

10



Secretary, The Department is in the process of complying the requirements and re-submit
the file.

16.

In its Status Note furnished in October 2020, the Ministry of Rural Development

(Department of Land Resources) apprised the present status regarding implementation of

the Assurances as under:

17.

“This Department does not have national level centre for excellence for land
governance. Many initiatives have been taken in the past to set up the NILAM in
Neemrana, Rajasthan. An area of 17.4 hectare has been allotted by Government of
Rajasthan in Neemrana, in the heart of industrial area. The site has been visited by
earlier Joint Secretary along with the then Secretary and local district administration
has been requested to remove the encroachments thereupon. As suggested by
Ministry of Finance, we have already negotiated with NBCC (India) Limited (NBCC)
and National Institute for Smart Governance (NISG) for construction and running
the institute. The Department has already entered into an agreement with NISG for
the functicns and works subsidiaries to the NILAM. The discussions are at advance
stage for setting up of the institute and we may require some more time to

negotiate with NISG and other similar institutes to set up NILAM on PPP mode.”

Further, explaining the reasons for non-implementation of the Assurances, the

Ministry of Rural Development (Department of Land Resources) in the Status Note stated
as under:

“Presently, there is no dedicated organization imparting comprehensive training on
all aspects of Digital India Land Records Modernization Programme (DILRMP). This
aspect generated need of National Institute of Land Management (NILAM) which
would cater to training needs of DILRMP. The Government of Rajasthan has allotted
land measuring 17.40 hectares at Neemrana, Alwar district free of cost for said
Institute and department has already taken the possession of land. NBCC was asked
to submit preliminary estimates for construction of NILAM. Based on the preliminary
estimate submitted by NBCC, EFC was submitted in the year 2011 and 2013.
Department of Expenditure, Ministry of Finance advised that option of PPP model

should be explored for execution of the project. Department has also entered into
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agreements thiough MoUs with Administrative Staff College of India and National
Institute for Smart Governance (NISG) in the years 2016 and 2017 for capacity
buitding and other activities related to land, revenue administration, the subsidiary
function of NILAM. Discussion was held with NISG to set up NILAM with one time
capital investment from DoLR and subsequent cost to be borne by NISG, the matter

is now at advance stage of discussion.”

18.  During oral evidence, the Secretary, Ministry of Rural Development {Department of
Land Resources) deposed as under:
"This institute will work on the modern methods and techniques of land
management. Sir, in this I would like to say that this land is of 17.40 hectares, it is
located in Neemrana, out of which mutation of 4.9 hectares of land is yet to be
done. Action is going on at the district level. We are taking initiative in the matter

so that mutation is done.”

Observations/Recommendations

19, The Committee note with concern that the implementation of the
Assurances given in reply to Starred Question No. 22 dated 09.08.2012
(Su.pplementary by Shri K.S. Rao, MP) reg'arding ‘Computerization / Digitization
of Land Records’ and USQ No. 1695 dated 30.07.2015 regarding ‘National
Institute of Land Administration and Management has long been delayed. In
reply to these Questions, it was inter-afia stated that for capacity building,
monitoring and evaluation and reséarch and development in the fields of
Agrarian Reforms, La_nd Use Policy, Land Acquisition Act, Registration Act,
Conclusive Titling, Land Governance Assessment Framework and Modernization
of Land Records Maintenance System, the Ministry of Rural Development
{Department of Land Resources) is in the process of establishing a National

Institute of Land Administration and Management in Rajasthan and the matter
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was at advance stage of discussion. During evidence, the Secretary,
Department of Land Resources specified that-out of the total land of 17.40
hectares for the Institute, mutation of only 04.9 hectares of land is yet to be
done at the District Level. The Committee believe that the establishment of the
Institute as apex institute in a network of institutes inter-connecting State/UT
institutes across the country would herald the much needed modern reforms in
diverse strata of land administration and management. However, the follow-up
action taken by the Ministry and coordination with  other
Ministries/Departments, agencies and the State Government of Rajasthan left
much to be desired resulting in the loss of more than 08 years. The Committee
would like the Ministry to scale up efforts for acquiring the remaining part of
land and coordination with other stakeholders so as to expedite the setting up
of the National Institute of Land Administration and Management. The
Committee also desire that the Government should consider having Regional
Centres of the Institute so that training programmes of the Institute are more

far reaching and within the geographical reach of the people.

NEW DELHI RAJENDRA AGRAWAL,
1 2 March, 2021 CHAIRPERSON,
21 Phalguna, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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_— GOVERNMENT OF INDIA
) MINISTRY OF RURAL DEVELOPMENT
LOK SABHA

UNSTARRED QUESTION NO: 1903
ANSWERED ON: 17.07.200%
LAND REFORMS
MANSUKHBHALD. VASAVA

YASHBANT NARAYAN SINGH LAGURI
Will the Minister of

k)

be pleased to statel-
RURAL DEVELOPMENT

(a) whether the Union Government has issued any guidelines to the State Governmenis regarding
acquisition of land,;

(b) if so, the details thereof}
(c) whether the State Governments have been 1‘équestcd to review the land reforms programmes, and

(d) if so, the details thereof?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT {SHRI SISIR KUMAR ADHIKARI

(a): The Government of India has not issued any guidelines to the State Governments regarding
acquisition of land per se. However, with the appsoval of the Cabinet, a National Rehabilitation and
Resetilement Policy, 2007 has been formulated which came into effect on 31.10.2007. The benefits
under the poticy shall be available to alt affected persons and families whose land, property of
livelinood is adversely affected by land acquisition of by involuntary displacement of 2 permanent
nature due to any other reason, such as natural calamities, €ic. The policy provides that only the
minimum area of land commensurate with the purpose of a project may be acquired. As far as
possible, projects may be-set up on wasteland, degraded jand or un-irrigated land, Further, acquisition
of agricultural land for non-agricultural use in the project may be kept 0 the minimum; muiti-cropped
. land may be avoided to the extent possible for such purposes, and acquisition of irrigated land, if
unavoidable, may be kept to the minimum.

(b): The salient features of the NRRP-2007 are the following:
# Policy covers all cases of involuntary displacement,

# Social Tmpact Assessment (STA) introduced for projects involving displacement of 400/200 or more
famnilies in plain/tribal, hilly, Scheduled Areas, etc;

# Tribal Development Plan in case of displacement of 200+ ST families;
# Consultations with Gram Sabhas or public hearings made compuisory;

# Principle of rehabilitation before displacerment;

2L
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# If possible, land for land as compensation;

# Skill development support and preference in project jubs (one person per nuclear family), )
# Rehabilitation Grant in lieu of land/job;

# Option for shares in companies implementing projects to affected families;

# Housing benefits to all affected families including the landless;

# Monthly pension to the vulnerable, such as disabled, destitute, orphans, widows, unmarried girls,
elc; ’

# Monetary benefits linked to the Consumer Price Index; also to be revised suitably at periodic
intervals;

# Necessary infrastructural facilities and amenities at reseftlement arcas;

# Periphery development by project authorities;

# R&R Commitige for each Project, to be headed by Administrator for R&R;
# Ombudsman for gri evance tedressal;

# National Rehabilitation Commission for external oversight

(c) & (d): Land and its management falls within the administrative jurisdiction of the State
Goveraments as provided under Entry No.18 of State List (List 11) of the Seventh Schedule to the
Constitution. The role of the Central Government i this field is only of an advisory and coordinating
nature. Howevet, implementation of land reforms programumes is reviewed from time to time at
various fora, including Conferences of the Revenue Ministers/Secretaries of States and UTs organized
by the Ministry of Rural Development. The State Goversiments have been requested from time to time
for distribution of ceiling surplus land, Govt, wasteland and Bhoodan land to the eligible rural poor by
preparation of action plans, and to complete the task by undertaking special drives, They have also
been requested for taking effective steps for detecting insecure or informal tenants, so as to bring
them on record; implementation of the legislative provisions for preventing alienation of triba} lands
and restoration of such alienated land; modernization of the land records system, and for taking up
consolidation of holdings.

Tssues related to land reforins have been considered at the highest level. In order to get comprehensive
recommendations and to evolve a comprehensive policy on the mater, the following high level bodies
fiave been formed by this Department: ’

(i) A “Committee on State A grarian Relations and the Unfinished Task in Land Reforims” under the
Chairmanship of Minister of Rural Development.

(i) A “National Council for Land Reforms” under the Chairmanship of the Prime Minister.

The composition, terms of referencs J
Official Gazette on Gth January, 2008, The entire gamut of land reforms is bet
Committes. Once e Report of the Commiittee is Tinaljzed, its recommendations will be placed before

15
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GOVERNMENT O INDIA
MINISTRY OF RURAL DEVELOPMENT

DEPARTMENT OF LAND RESOURCES
LOK SABHIA

UNSTARRED QUESTYON NO. 462
TO BE ANSWERED ON  23.11.2009

Achievement in Land Reforms

462. SHIRT A. VENKATA RAMI REDDY:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(@)  the achievement made with regard to land reforms in the country during  the
period of Tenth Five Year Plan, State-wise;

(b)  whethet there iz any plan to distxibute lands to the landless people belonging  to
the Scheduled Castes, Scheduled Tribes and Other Backward Classes in various
States;

(c) . if so, the details of the land distributed during each of the last three years, State-
- wise; '

(&)  whether the Government has any agency o monitor or supervise and give
guidance to the process of land reform works being done by the State
Governments; and

()  if so, the details thereof ? o
ANSWER .

MINISTER OF STATE FOR R'[EIRAL DEVELOPMENT
' (SHRI SISIR KUMARR ADHIKARI)

L}

{a) to (¢)r Land and its menagement falls within the exclusive legislative and
administrative jurisdiction of the respective States as provided under Entry No.18 of List
II (State List) of the Seventh Schedule 1o the Constitution. The role of the Centiral
- Government in 4he field of land reforms s only of an advisory and coordinating nature.
However, imi:lenwntatinn of Lund Reforms Programmes is reviewed from time to time at
various fora including Conferences of Revenue Ministers and Revenue Seeretaries of the
States/UTs organized by the Ministry of Rural Development. The State Governments/UT
Administrations have been requested from time to time for effective irnplementation of

land reform programmes/schemes including distribution of ceiling surplus land.

16




Based on the information received from the States/UTs, the details of the ceiling
surplus land. distributed State-wise during the last three years are indicated in
Annexure-1,

The subject matter has, however, been considered at the highest level. In order
to get comprehensive recommendations on the matter, the foliowing two high level

bedies have been constituted;

i) A “Committee on State Agrarian Relations and the Unfinished Task in Land
Reforms” under the chairmanship of Minister of Rural Development,

i) A “National Comncil for Land Reforms” under ihe chaitmanship of the Prime
Minister,
The composition, terms of reference, etc. of the Committes and the Council were

notified in the Othcml Gazette on 9% Janumy, 2008. The Committoe has since submitted

its repor r’ The Report of the Committes is 1o be placed before the ‘National Council for
Land_Reformys’ constituted under the Chaunumshlp of the Prime Minister for its

consideration and directions. The Council may lay down broad guidelines icy

—

recommendations on tand reforms, based on the recommendations of the Committee,
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Anhexuro - i
Annexure referred to in reply to Yok Sabha Unstarred Question No. 462 for answer on
23112009,
Distribation of ceiling surplus land
' (avea in acres)
SL No. State
_ 2005-06, 2006-67 2007-08

1 Andhra pradesh " 2386 3817 2066
2 Agsam 0 0 0
3 Bihar 0 0 46395
4 Chhattisgarh 0 60680 0
5 Gujarat 10033 5880 -4
6 Haryana 0 3 0
7 Himachal Pradesh 0 ] 0]

Jammu &
8 Kasheyir 0 0 0
9 Jharkhand 0 876 0
10 Karnataka o8 1300 1133
11 Kernla 7919 12 0
12 Madhya Pradesh 205 0 24
13 Matarashtra 618 552 18965
14 Manipur 0 ( 0
15 Orissa 1131 223 162
16 Punjab ~3752% 2904 {
17 Rajasthan 0 1222 0
18 Tamil Nadu 1546 1011 659
19 Tripura 0 0 0
20 Uttar Pradesh 0 2349 0
21 ‘West Bengal 2342 12293 10970
22 D & N Haveli 0 0 0
23 Delli 0 0 0
24 Pudducherry 0 0 0

Jotal 22616 03122 80327

Note: Figures for 2008-09 have not been firmed up.

*The State Govts, have been reporling cumulative figures. Clarification has been sought
from the State Goveriuments on the reduction in area distributed

18
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
i _ LOK SABHA
UNSTARRED QUESTION NO: 817
ANSWERED ON:23.11.2009
LAND REFORM POLICY
BASORI SINGH MASRAM

nuary,2008 regarding State-agricultural

(a) whether a Committee has been constituted in Ja
reforms in view of the land reforms in

relations and to fook after the incomplete task in land

the country,
{b) if so,the number of sitting of the Committee held since January,2008 so far and details of
the decisions taken by the Committee in respect of land reforms;

(c) the reasons fornot announcing the land reforms policy and the reasons for delay;

(d) whether the Government has fixed any time limit for announcing the land reform policy;

and

(e) if so,the details thereof ?
Will the Minister of RURAL DEVELOPMENT be pleased to state:-

ANSWER

MINISTER bF STATE FOR RURAL DEVELOPMENT(SHRI SISIR KUMAR ADHIKARI)

(@) Yes,Sir.With a view to looking into the unfinished task in land reforms, a *Commiitee on
State Agrarlan Relations and the unfinished Task in Land Reforms’ was constituted under the

Chairmanship of Minister g_f_RuraI Development on 9th January, 2008.

(b) to (e): The Committee had four meetings and has submitted its Report. The Committee has

m-éde recommendations on various aspects of L.and Reforms. The Report of the Committee is o

be placed before the "National Council for Land Reforms’ constituted under the
Chairmanship of the Prime Minister forits consideration and directions. Accordingly,

process of being placed before reil,

itis in the




- Apperdin- IV

GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCRS

LOK SABHA

UNSTARRED QUESTION NO, 563
TO BE ANSWERED ON  23.11.2009
COMMITTEE ON AGRARIAN LAND REFGRMS |

563. SHRIR. B PATIL: !
SHRI EKNATH M, GALIKWAD:
SHRI MADHU GOUD YASKHI:

Will the Minister of RURAL DEVELOPMENT be pleased o state:

(8) whether the Committes constituted by the Ministry on agravian land veforms

hag
submitted fis report to the Government;

. (8 if o, the recommendations made by the Committee along with the response of the
Government on each recommendation; and

(c) the time by which the recomimendations are likely to be implemented?
ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT
(SHRY SIS KUMAR ADEKARY)

(a): Yes, Sir. The ‘Committee on State Agrzirian Relations and the Unfinished Task in

Land Reforms' constituted under the Chairmeanship of Minister of ural Development
has submitted its report,

(0) & (c): The Committee has made recommendations on various aspects of Land
Reforms. The Répél‘t of the Committes is to be placed before the ‘Nationa) Council for
Land Reforms’ constituted under the Chairmanship of the Feime Minister for its

consideration and divections, Accordingly, it is in the process of be ing placed before the /

Council,

[ ———
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GOVERNMENT OF INDIA Af‘?e”‘fﬁﬂ-—z
MINISTRY OF RURAL DEVELOPMENT
LOK SABHA
UNSTARRED QUESTION NO: 3448
ANSWERED ON:16.08.2010
ACQUISITION OF LAND FOR SEZS
GANESH SINGH

(a):whether a Committee constituted by his Ministry has recommended comprehensive review of
the law relating to the Special Economic Zones {SEZs) and ban acquisition of arable land for the
SEZs; and

(b)if so, the details thereof? _
Wil the Minister of RURAL DEVELOPMENT be pleased to state:-
ANSWER

MINISTER OF THE STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI SISIR
KUMAR ADHIKARI)

(a) to {b): Yes Sir, The ‘Committee on State Agrarian Relations and the unfinished Task in Land
Reforms’ constituted under the Chairmanship of Minister of Rural Development on 09-01-2008
has inter- alia, recommended in its report for revisiting SEZ, Act comprehensively and putting a
ban on exemptions on diversion of land in scheduled areas and also transfers of common property
and agrlculture land for SEZ/STZ purposes, The report of the Committee is to be placed before
“National Council for Land Reforms' under the Chalrmanship of the Prime Minlster for its
consideration and directions.\_Hg_weverwjﬁﬁﬂm@Me
Committee may be examined by the appropriate Committee of the Secretaries {CoS), before

e examined by e e .
‘they are placec 10 consideration of the Natio ouncil. Accordingly, the report of the

Committee is being examined by the (COS), before it is placed hefore the “National Council for |

A
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GOVERNMENT OF INDIA Affev\obw\— il

MINISTRY OF RURAL DEVELOPMENT
LOK SABHA
UNSTARRED QUESTION NO: 3620
ANSWERED ON:16.,08.2010
TRANSFER OF LAND
KOWASE MAROTRAG SAINUJI

(a) whether the Government has received any suggsstions or requests from people and
representatives and social organizations that the unauthorized transfer of tribai 1and to other

persons is immediately returned to the rightful owners;

(b} if s0, the reaction of the Government thereto;

(c) the action taken/proposed to be taken by the Government in this regard as on date; and

(d) if not, the reasans therefor?
Will the Minister of RURAL DEVELOPMENT be pleased to state:-

ANSWER

MINISTER OF THE STATE IN THE MINISTRY OF RURAL DEVELOPMENT {SHRI SISIR
KUMAR ADHIKARY {a)to (d) On the basis of the suggestions, requests from various quarters
and with a view to looking into the unfinished task in fand reforms including issues related to
alienation of tribal lands, a Committee on State Agrarian Relations and the Unfinished Task in
Land Reforms has been constituted under the Chairmanship of the Minister of Rural Development
on 09.01.2008. The terms of reference of the committes, inter alia, include examination of the
issues relating to alienation of tribal lands including traditlonal rights of the forest-dependent tribals
and to suggest realistic measures including changes required in the relevant laws for restoration of

such lands to them.

“The Commitiee has submitted its report for consideration of the National Council for Land

Reforms constituted under the Chairmanship of the Prime Minister. However, it has been decided

that the recommendations of the Committee may. be examined by an appropriate Committee of
"Secretaries before they are placed f ideration_cf the Council. Accordingly, the,
fecommendations are being considered by the Committee of Secretaries and three meetings of

. the Committee of Secrefaries have been held so far.s
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GOVERNMENT OF INDIA |

MINISTRY OF RURAL DEVELOPMENT
LOK SABHA
UNSTARRED QUESTION NO: 1950
ANSWERED ON:22.11.2010
ACQUISITION OF CULTIVABLE LAND
HANSRAJ GANGARAM AHIR

(a)whether a high level Commiitee constituted by the Government for agriculture and land
resettlament work has warnad about shortage of foodgrains due to excessive land acquisition;

(b}if so, whether during the last two decades seven and half lakh acres of land have been
acqulred for mining project and two and haif lakh acres for industry,

{c)if so, the fact thereof, State-wise,
' (dywhether the Government is taking any remedial .steps on the warning of said Committee;
(e)if so, the details thereof and if not, the reasons therefor; and

(fMthe other steps taken/proposed to be taken by the Government in this regard?
Will the Minister of RURAL DEVELOPMENT be pleased {o state:-
ANSWER

2%

T T DT e memma s steners i e s e R 0,7 SIS e s s e



\
MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHIKARI)
(2) With a view to looking into the unfinished task in land reforms, a "Commitiee on Siaie o
Agrarian Relations and the unfished Task in Land Reforms’ was constituted under the

Chairmanship of Minister of Rural Development on 9th January, 2008, The Committee has made
recommendation on various aspects of Land Reforms, including non-agriculture use of agriculture

land.

¢ recommendations of the Commitiee_are being examined by the Committee of Secretaries
and will be piaced before the National Council for Land Reforms’ constituted under the

Chairmanship of the Prime Minister for its consideration and direction. \

Further, the National Policy for farmers- 2007 of the Department of Agricultural & Cooperation
envisages that prime tarmiand be conserved for agriculture except under exception
circumstances, provided that the agencies that are provided with agricultural Jand for non-
agricultural projects should compensate for treatment and full development of equivalent degraded
watershed elsewhere, State Government have been advised to sarmark land with low biclogical
potential such as uncultivable tand, land affected by salinity, acidity efc. for non-agricuitural
development activities, including industrial and construction activities. '

(b) to {c) Since State Governments grant mineral concessions as the owner of the minerals and
acquire fand for mining purposes. Likewise the land for industries Is acquired at the State level.
So, infermation regarding the population/affected due to mining activitiesfindustries for the last two
decades is not maintained at the Central level

(dite () Land and its management falls within the exclusive legislative and administrative
jurisdiction of the raspective States as provided under Entry No.18 of List Il (State List) of the
Seventh Schedule to the Constitution. The role of the Central Government in the field of land
reforms is only of an advisory and coordinating nature. Further action in this regard will be taken

as per the directions of the National Council for @.ancl Reforms.
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
LOK SABHA
UNSTARRED QUESTION NO: 4200
ANSWERED ON:06.12.2010
RESOURGES IN TRIBAL LAND
GANESH SINGH

HFFMW o

(a)whether as per a report released by the Government the natural resources rich tribal areas of
h the country are getting depleted over a period of time

(b)if 50, the detalls thereof and the reasons therefors, and:

(Q)the action taken/proposed to be taken by the Government in this regard?
' Will the Minister of RURAL DEVELOPMENT be pleased io state:-
ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHR! SISIR KUMAR ADHIKARI)

{a) to (c) : With a view to looking into the unfinished task in Land Reforms, a ?Committee on

‘ State Agrarian Relations and the Unfinished Task in Land Reforms? was constituted under the

‘ Chairmanship  of Minister of Rurai Development vide Resolution dated 9.1.2008. The terms of

, reference of the Committee, inter-alia, include to examine the issues relating to alienation of tribal
! lands including traditional rights of forest- dependant tribals, land use aspects etc. The Committee
has submitted its report, and has made recommendations on various aspects of Land Reforms.
The report of the Committee is to be placed before the ?National Council for Land Reforms?
constituted under the Chairmanship of the Prime Minster for its consideration and directions.
Howevar, it has been decided that the recommendations of the Committee may be examined by
an appropriate Committee of Secretaries (CoS) before these are placed for consideration of the
?National Council for Land Reforms?, Accardingly, the recommendatlons are being examined by

15
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Appendin- X

GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
UNSTARED QUESTION N, 4331
TO BE ANSWERED ON 06.,12.201¢

LAND CEUING
4331 SHRI S. SEMMAYLAX:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(2} whether the Government has any propesal to reduce the present ceiling limit on
agricultural wet land and dry land;

(b} if so, the details thereof:

() whether the Government has detailed information on the view that land ceiling Acts

enacted and implemented in various States have resulted in low Agricultural
Productivity; and

{d) if so, the details thereof?
ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT
(SHRI SISIR KMAR ADHIKARY)

{(n)to (b) : With a view to looking imto the wnfinished task in Land Reforms, a “Committes
on State Agrarian Relations and the Unfinished Task in Land Reforms” was constitnied
under the Chairmanship  of Minister of Rural Development vide Resolution dated
9.1.'2008. The terms of reference of the Committes, inter-alia, included in-depth review
of the issues related to land ceiling programme, etc. The Committee has subrnitted its
report, and has made recommendations on various aspects of Land Reforms. The report,
of the Committee is to be placed before the “National Couneil for Land Reforms”
constitufed under the Chairmanship of the Prime Minster for itz consideraion and
difecticis, However, it has been decided that the recommendations of e Cotiiiiifise
may be examined by. an approptiate Committee of Secretaries (CoS) before these are
placed for consideration of the “National Council for Land Reforms™. Accordingly, the

Tecommendations are being exarained by the CoS. T e

.

{c} to (d): The Government has no information or the matter of land ceiling Acts enacted and
implemented in various States, have resulted in law agricultural productivity.
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

: LOK SABHA
UNSTARRED QUESTION NO. 2945
TO BE ANSWERFED ON 18.08.2011

Land Reforms

12945.DR. SANJAY SINI:
SHRI MANSUKH BHAI D.VASAVA:
SHRI A. VENKATA RAMI REDDY:

Will the Minister of RURALDEVELOPMENT be pleased to statc:

(8)  whether the Government has set upa 'National Council for Land Reforms'
toinitiate land reform;

(b}  if so, the composition and terms of reference of the said Council;

(c)  the achievements of the Council since i3 inception; and

(d)  thesteps taken/propose to be taken to ensure that the benelits of land reforms
reach the poorest of the poor in the country?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT

(SHRI SISIR KUMAR ADHIKARI)

(a) | Yes, Sir.

(b} ©  The National Counci! for Land Reforms has been constituted vide Gazette notification
dated 9.1.2008 to lay down broad guidelines of policy recommendations on agrarian
relations andland reforms based on the recommendations of the “Committee on State
Agrarian Relations & the Unfinished Task in Land Reforms”. A copy of the Gazette
notification is placéd at Annexwre. The Council is constituted under the Chairmanship
of Hon’bl'g Prime Minister with Secretary (Land Resources) a3 Member Secretary,

{¢) &( d)The first meeting of the Counci] is yet 1o be held.
S -_-‘—\*-_I_——-_—_‘_‘—_-
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Annexure

Anncxure referred to in reply to part (b) of Lok Sabha Unstarred Question No. 2045 due for
- ' answer on 18.08.2011
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MINISTRY OF RURAL DEVELOPMENT
(Department of Land Resources)
: RESOLUTION
New Delhi, the Sth January, 2008
Sulject: Constltution of the “Commitiée on. State
- Agrarinn Relntions nnd tlse Unfintshed Thalcin
Land Reforms®,

No. 21013/4/2007-LRD,~~Good governancs in land
administration and effective management of ngrarian
relations are important catalysts for poverty reduction and
economic development. Soclally justaccess to land, land-
related services and security of land rights ave of utmost
importance in achieving the desired pace and level of
economic growth and sustainable development,

2. Land reforms can change the curtent culture of
exclusion so that the poor can gain accens to land, cradit,
technology, markets and other productive services, and
become active partners in the development of government
policies and programmes affecting thelr livelihood. '

3. With a view to'looking into the unfinished task

* inland reforma, it has been decided to set up a “Commities
on State Agrarian Relations and the Unfinished Tasl in

Land Reforms”, Tha cqmpna[tion of the Committes'will be

a8 under: :
1.’ Mlnlstermrnmlmvdopmnl ¢ =—Chalrman
*2 Secretary, Deparimenit of Land ~—Member '
v Resources, Minlm'y ofRuraI IS

- @irl ]nutltum'cﬁ Dovolopmenl Smdiau,
Luclmow. Ullll‘ Pruduh

S . —Mgmbgr-_;_

T T e e % s, S sy

4,

10.

11,

14,

- Shri KB, Soxena,

Shri B.X. Sinha,
Additional Secretary,
Ministry of Panchayati Raj,
Sardar Patel Bliawan,

New Delhi,

s—Member
FormerSeoretary, Gol, :
Flat No. 158, Ras Vihar Group Housing Soclety,
Plot No, 99, Patparganj, Delhi,

Prof, P.X. Thy, —Member

. School of Economic Sciences and

Planning, JNU,

" New Delhi

SheiR.C. Verma ~—Member

* 321, Guru Jambeshwar Nagar,
* Jnipur, Rajasthén

Shri Sublissh Lomte —Member

. National Campaign Commiltes for

Rural Workers, 125. Samrath Nagar, Anrangahad
Maharashtra

Dr. T. Heque,
Chairman, Commission on Agrl.

Costs and Prices, Krishi Bhawan,
New Dethi.

Shri Achatya Ram Mutthy
B-173, Police Colony, Anisabad,
Palnn 2, Bihar.

Shri Jagudanlmln

Member Swu‘luy,

Cenlre for Youth und Snchl
Development (CYSD),

E-1, Institutional Avea,
Gongadhar Meher Marg,
Bhubaneswar-751013,
Orlssa.

Ms, Neelima Xhetan

Seva Mandir, Old Fatohpura,
Udaipur-313004

Rajosthan

Shei Ram Dayal Munda,

Villngs Hatma (Behind Ranchi Collegs),
Morhabedl, Ranchi-834008 °
.l hnrkhand

Ms Sashikala,
Pmldent, Dalit Bahujan Sramilc

~—Member

~Member

—NMembery

—Member
~—Membor

~—Member

. Union, , House No.01/4879/87/01,

. Balaram Nagsr, Gandh!Nagnr.,

Diepur781006,, - :

2 SluiVILPipmﬂn At >
. By Sc.cmlnly. Rcvanuo Dﬂpmmanl,

Hyderabad. ... - "+ .,

" £

- —-Member

Govt. of Assami,- -~ © "%
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i Mo, Vidasoni Ranrchandion —Momber

¥r. Seorctary, Revenne Dopartment,
Govt. of Gujarat, Sachivalayn, |
Gandhinagar-382019),

17, 5hni 5.0, Jnamdor
+ Pr, Secrotary, Revenue Department,
QGovt. of Knmataks, M3 Building,
Bangalorc-560001. :
18. Smt. Nectn Choudhary,
Pr.Seeretary, Revensic Department
Govt. of Ular Pradosh, Bapu Phawan,
Lucknow,
1%, D%, PJC Agrawal
Pr. Secxelory, Land and Land
Reforns Dopartnwnt,
Govt, of Wost Bengal, -
Writers Building,
Kolkain-700001,
4. Additiena! Secrolary, ~Mamber Socrotary
Dopartmenit of Land Rosourccs,
Ministry of Rupal Developmcent
4. 'The torms of rofaronco of tho (humullcnsllall ba
i Sodlows :

~~Member

~~Jomber

@ To conduet in-depth mricw of the land ceiling

programme je the countey including status of
distribution of land declarod surplus, continued
possossion by the roral poor of the ailotted lnnd
and oxpeditious disposal of fand declared
swrplug but hetd up duc 1o litigetion and to
suggost appropriaie and effective pirategios. in

this regard.
0 To easnre access of the poor to tomman
: pmperty rosources, suggest wnya for
identification, manngement, dwelopmml andl
iatribution of Government/wastelond to the
landlens.

To review l!w progresg of distribution of

Bhoodan land in the Statcs and suggost

meagures for dismbuunn of the rormining
. Bheodan land 1o tlm Jondlossl”

Ta cxamine the Issuo of tonmcy nnd'mh-
tennncion nnd miggest moasuros for iscording

&)

of afl agricultiical tenents aed o framowork to.

onable’ enltivators of Jand o Jonse In and ledse
ontwith suitcble agsurances for fair vent, secuslty
of tenurs dnd right to muumpﬁnn '

(v) To cxamine the jssuos iclating to alienation of

Aribak fands including (raditional tighm of the

forcst-dependant tribals and to suggest reailstic

- mogtures ipchiding changes required in-the

refovant Jaws dor sostoration of such Jahds to
thom,

- ~Momier

(vi) To examine the issuc of sciting up of fast lrack
courlsfmechaiism for speedy disposal of land-
rolated litigation CASES,
To Jook into the land vs¢ nspects, pnrl!cular]y
the agricultural land, and focommend méaseres
to prevent/minimize convoersion of agricultural
fand for nnn-agucullurnl purposes, conslstent
~ with development needs of the country,

To cxamine the issues rlajed to homestead

rights nind recomimend moasures for providing
“lasid fair housing to the families wllhuut

homesjead fand,
@) To sugpest measures for modernization of land

)

- (vii)

managemicnt with special reference to updafing

of land recdrds, proper yecording of land rights
and speedy resehution of conflicts and disputes

'rolating fo land,
) Suggast institutionat tmochanlsma for offoctive
Implementation of Jand reform programmes,
Ta oramine moasuros io provide wormen groater
' acecss o lend and other productive asseis,
{d} .Any othor issie of relevance,

(dil) Any other Term of Reference that may be

decidod by the Cm:m]ill;:a inits first mceting.
5. The Committee may visit the States and hold

congnliations with them in order to finalizo ity
recominensatlons, i

6 “The Conunities would make recommendations
ot the progronmme ofncuml for effective implementation of

&

" land vefiorms with particular reforence to the abova inatters
- i consultation with State Guwmnannion Terrdiory

Administrations. .

7 The.Comsnitiee may sct up sub—groupsfmsk .

foress, if noceéstry, for underiaking in-depth studies on
the sbove componsnis of the Terms of Reforence,

8 The Commillos muy co-opt any other officiulf
nog-official/oxperis/ropresentatives of athor agencies.

+ 9. The Committee will subioit its final report within
ono year from the date of its constitution and thy report
will be placed bafors the National Councit for Land Reforms
for :ts copsiderntion and dlrccuom

16, The expmditm of the oﬁ"mlul mcmtms of the _
Commiteon for aticnding the mectings of the Commities

willbehorno by the respective poront Departmont/Ministey/
Organisations as por the rules applicable 1o them, The
expenditurs on TA/DA of non-official Mombors will be

borne by the Degertment of Land Rcmurccs nccording to

the sppropriatc rules and prncuccs.
1. The Cormmittce will be located fn and serviccd

by the Department of Eand Rcsourccs in ths  Ministry of .

Rural Development at N ow Dnllli gh

am' ;
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GOVERNMENT OF INDIA,

MINISTRY OF AGRICULTURE
DEPARTMENT OF AGRICULTURE & COOPERATION

~ LOK SABHA
UNSTARRED QUESTION NO.4444
TO BE ANSWERED ON THE 30™ AUGUST, 2011

CONTRACT FARMING
4444, SHRIMATI ANNU TANDON: ,
Will the Minister of AGRICULTURE CACRE

be pleased to state:

(a) whether the Government is considering to infroduce Organised contract farming

(b) if 50, the details thereof:

(€}  whether the Government is taking steps to regulate and reform sharecropping
(batal) system;

(@) 80, the details thareof: and

(8)  the steps being talken by the Govermment to tackie absentee landlordism?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE, FOOD PROCESSING
INDUSTRIES AND PARLIAMENTARY AFFAIRS

P, @I yRuT 3T ey T SRt Hamr % wg ) (SHRI HARISH RAWAT)

(@to(e) The Ministry of Agricultire has framed Mode| Agricultural Produce
Marksting (Bevelopment and Reguiation) Act, 2003 and Model Agricultural Prodyce
Marketirig (Development and Regulation) Rules, 2007 for adoption by States/ Union
Territories, The Mods! Act, inter-alia, provides provisions for the registration of confract

- Pradesh, Maharashtra, Nagaland, Orissa, Rajasthan, Sikkim, Mizoram, Tripura, Tamil

Nadu, Punjab, Uttarakhand, Haryana and Union Territory of Chandigarh have made
legal provisions for system of contract farming under their respective State Laws,

The Dapartment of Lang Resources, Ministry of Rural Development had
constituted a Committee In 2008 on 'State Agrarian Relations and the Unfinished Task
in Land Reforms’, The Committee hag submitted its report ahd has made
recommendations on various aspects of land reforms including recommendations
regarding absentee landiords Or non-resident land owners ang tenancy and leasing,

The Report of the Committee is 10 he placed before the ‘National Council for
Land Reforms’ constituia under the Chalfmianhs Ip of the Prirme Winister
.-.‘-"_"'.""_'—*-—'—"‘""‘"-'——w--......____ et e e e BRI
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOX SABIA
UNSTARED QUESTION No. 2646
TO BE ANSWERED ON 29.03.2012

Committee on Land Reforms
12646. SHRIMATI MEENA SINGH:
Wilt the Minister of RURAL DEVELOPMENT be pleased to siate:

{8)  whether the Committes constituted by the Government for suggesting land
reforms has submitted its report to the Government;

(b)  if's0, the details thereof: :

(c)  whether the Government has taken a decision to implement the measures
suggested in the report; and

(d)  the time by which the Government is likely to implement these concrete
measures regarding land reforms in future?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT
(SHRI SISIR. KUMAR ADHIKARTI)

(0& (b)  Yes, Sir. The ‘Committee on State Apgtarian Relations and the Unfinished
Task in Land Reforms® constituted under the Chairmanship of Minister of Rural
Development has submitted its report. The details of the report are available on the
website of this Department www.dolr. nic.in. '

. () & (d) 'The Committee has submitted its report for consideration of the “National

Council for land Reforms” constituted under the chairmanship of the Prime Minister for
its ‘Gonsideration and direction.  In the mean-timo, it has been decided that the
recommendations of the committee may be examined by an appropriate Committee of _
Secretaries (CoS) before these are placed for consideration of the “National Council for |

Land Reforms”. The CoS has submitted its recommendations on the Report which are |

being placed before the Council. The decisions of the Council on Varions land reforms |

issues will give a fresh impetus to the land reforms programmes in the States,

LL L]
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
UNSTARED QUESTION No. 6739
TO BE ANSWERED ON 17.05.2012

Allocation of Land o Landless People
16739. SHRI BHARAT RAM MEGHWAL:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(@)  whether the Governmeng proposes to formulate any scheme to allot 'Sawai

Chalc' land available with State Governments to the landless families belonging to
Scheduled castes;

(0}  if 50, the details thereof:

€)  whether the Government proposes to formulate any scheme to provide access way to
each and every farm for the farmers belonging to Scheduled Castos in future ag the access
way is not gvailable for them to reach their farms at present; and

(d  ifso, the details thereof?

ANSWER
MINISTER OF STATE FOR RURAL DEVELOPMENT

. (SHRI SISIR KUMAR ADHIKARD)

(@) to (d) : With a view to look info various issues related to land reforms, a “Commitice on
State Agrarian Relations and the Unfinished Task ie Land Reforms™ was constituted under the
Chairmanship  of Minister of Rural Development vide Resolution dated 9.1 2008, The terms of
reference of the Commitiee, inter-alia, include examination of land celling Programme in the
country, distribution of government wasteland to the landless, distribution of Bhoedan land to

the landléss, access of the poor to the common property resources, issues related to homestead

rights, eic. The Committee has submitted its report, and has made recommendations on various

aspects of Land Reforms. The report of the Commiites | be placed before the “Nationa]
Coungil for Land Reforms™ constituted %

under _the Chai Prime Minster for jts
wsideration and dirvections, i ided

Hons. dations of the
C_,o_m_rgij_t_gg_ may be examined by an appropriate Commi f Secretaries (Co

placed for consideration of the “National CmmciLfnLLand—RafgmsiL_Anmuﬁngl&L_th
recommendations have been examined by tMnMQMLWWMmMe

Erime Minister’s Office by the Cabinet Secretariat, The Repori-of-the Committes |5 availabls-on
the. website-.of the Department, jveyy i

weww.dolv.nje.in,
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
LOK SABHA
UNSTARRED QUESTION NO: 302
ANSWERED ON: 09,08.2012

NATIONAL COUNCIL F OR LAND REFQRMS' -
BAIJAYANT FANDA

GURUDAS DAS GUPTA
P. LINGAM
Will the Minister of

be pleased to state:-
RURAL DEVELOPMENT )

(1) whether the Nationa] Council for Land Reforms has not held » single meeting since it inception:

"

(b) if so, the reasons therctor,

(¢} whether the reports submitted by the seven sub-groups on policies relating to land have been
examined by the Council;

(d) if'so, the details thereof; and

" (e) the role assigned to the Council?

ANSWIER
MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHIKARYI)

(a) & (b) : Yes, Sir, The first meeting of the YNational Council for Land Reforms? is yet (o be held.
However, a Preparatory meeting for the ?National Counci! Tor Land Reforms? has been held on 26th

June, 2012 with the nen-official members under the Chairmanship of Hon?ble Minijster of Rural
Development,

(o) &{d): The ?Comm] itee-on-State Agrarian Relations and the Unfinished Task in Land Reforms? hag
organized itself into severn sub-groups, each dealing with different aspect as per the Term of
Reference, On the basis of Reports submitted by these sub-groups, the main Report of the aforesaic
Committee wag prepared, The Report isavailable on the websité of this Department 1.,
www.delrnic.in. The Report is yet (o be examined by the Couneil.
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
UNSTARRED QUESTION No. 4352
TO BE ANSWERED ON 06.09.2012

L Laad Reforms Act
4352. SHRIP.C, GADDIGOUDAR:

Wil the Minister of RURAL DEVELOPMENT be pleasod fo state:

(2) whether it has come to the notice of the Government that Agro based industries
including multinational companies are to be considered as Ryots in accordance with
the proposed amendments to Land Reforms Act;

(b) if s0, whether Ryots Associations have opposed the proposed amendments;

() if so, the reasons/justifications thereof and

(d) the likely impact of the same after implementation?

ANSWER
MINISTER OF STATE FOR RURAL DEVELOPMENT
(SHRI SISIR KUMAR ADHIKARI)
legislative and administeative jurisdiction of the respective States as provided under Entry No. 18

of List II (State List) of the Seventh Schedule to the Constitution. Various States have their own

opposed proposed amendments to any State Land Reforms Act, However, with a view to look
into various issues related to Land Reforms, a “Committee on State Agrarian Relations and the

Unfinished Task in Land Reforms” was constituted under the Chairmanship  of Minister of _

Rural Development vide Resolution dated 9.1.2008. The terms of reference of the Committee,
inter-alia, included in-depth review of the issues related to land ceiling programme/tenancy ete,
The Committes has submitted its Report, and has made recommendations on various aspects of
Land Reforms, The Report of the Committee is 1o be placed before the “National Council for
Land Reforms” constituted under the Chairmanship of the Prime Minister for its consideration
and directions. However, it has been decided that the recommendations of the Committee may be
examined by an appropriate Commitiee of Secretaries (CoS) befors these are placed for
consideration of the “National Council for Land Reforms”. Accordingly, the recommendations
have been examined by the CoS. Tﬂg\ﬂi’unl'leractmo\:nhermendaﬁoné would be taken
as per decigion of the National Couneil for Land Reforms. T
___‘_h—_—"‘-'—-——-._______.__,_

—

LE LT

38

'(a) to(d): Land and its management is a State subject which falls within the exclusive
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT

LOK SABHA
UNSTARRED QUESTION NO: 3688
TO BE ANSWERED ON:13.02.2014

WASTE LAND DEVELOPMENT

3688 DR. CHAUHAN MAHENDRASINH:
(a) the total area of waste land identified in the country along with the percentage thereof;

(b) whether the Government has constituted any empowered committee to invite
suggestions regarding land reforms and waste land development; and

(¢) if so, the details thereof and the criteria adopted for the selection of members of the
said committee?

Will the Minister of RURAL DEVELOPMENT be pleased to state:-

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT

(SHRI LAL CHAND KATARIA)

(a) As per Wastelands Atlas of India-2011-Change Analysis Based on Temporal Satellite
Data of 2005-06 and 2008-09, brought out by Department of Land Resources in
collaboration with National Remote Sensing Centre, Hyderabad, the extent of wastelands in
the country is 467021.16 square kms which is 14.75 % approximately of total Geographical
area of the Country.

(b) & ( ¢} A committee on State Agrarian Relations and the Unfinished Task in Land Reforms
had been constituted under the Chairmanship of Minister of Rural Development vide
Department of Land Resources (DoLR) Resolution dated 9th January 2008. The tenure of
the committee was one year from its date of constitution. The Terms of Reference of the
Committee were to examine issues relating to land ceiling programmes, Bhoodan land,
tenancy, alienation of tribal lands, setting Up of Fast Track Courts and other related issues.
The Committee has submitted its Report which is under consideration of National Council of
Land Reforms under the chairmanship of Hon ble Prime Minister. The team for this task
was drawn from different field with substantial experience of administration, academics,
social action and grassroots planning etc.
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
UNSTARRED QUESTION No, 4231
TO BE ANSWERED ON 20.02.201 4

National Land Reclamation Couneil

4231. SHRI ASHOK TANWAR:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether National Land Reclamation Council was constituted under the
Chairmanship of the Prime Minister in 2007;

(b) if so, the details thereof; and

{c) the details of the matters discussed in the Council so far?

ANSWER

MINISTER O STATE FOR RURAL DEVELOPMENT
(SHRI LAL CHAND KATARIA)

(a) to (03 The Ministry has constituted National Council for Land Reforms under the
Chairmanship of the Prime Minister on 9th January, 2008 to lay down broad

L i
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELQPMENT
DEPARTMENT OF LAND RESQURCES

LOK SABHA
STARRED QUESTION NO. 294
TO BE ANSWERED ON 15.03.2018

Land Reformg
* 294 SHRY S.P, MUDDAHANUME GOWDA
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(®) whether the Government has examined the status of land reforms in different States;

(b) if so, the details thereof, State-wise;

() whether the government has given any ditections to implement the land reforms
expeditiovsly; and ' '

{d) if so, the details thereof including the guidelines, if any, issued by the Government in this
regard?

'ANSWER

MINISTER FOR RURAL DEVELOPMENT
(SHRI NARENDRA SINGH TOMAR)

(&) to {d): A Statement is laid on the Table of the House.

4
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Statement referred to in reply to Parts (a) to (d) of the Lok Sabha Starred Question No. 294
due for reply on 15.03.2018. .

{a) to (d): As per Entry 18 and Entry 45 in the State List ‘Land’ is a State subject. Power to
enact laws relating to ‘Land® vests in Legistatures of States.

Provisions relating to ‘Land’ are also contained in Atficle 239AA: Special provisions with
respect to Delbi; Article 371A: Speciat provision with respect to Nagaland; Articte 371G _
Special provision with respect to Mizoram; Fifth Schedule: Provisions as to Administration and
Controt of Scheduled Areas and Scheduled Tribes; Sixth Schedule: Provisions as to
Administration of Tribal Areas in Assam, Meghalaya, Tripura and Mizoram.

Each State has its own State-specific Revenue Laws to deal with ‘Land’ and its administration.

States have been undertaking (and will continue to undertake) State-specific Land Reforms
broadly in the following nrenas at the respective wisdom of the respective law makers of the
respective States (Legislatures of the States): .
(i) Ceiling on landholdings

- for equitable distribution of land

(i1) Distribution of land for agricultural pusposes, residential purposes, cottage industries {to
landless / marginal and small farmers / village artisans. . )

- from land obtained from imposition of ceiling

~ from commugity land with Gram Sabha

~ from land with Government

(iii) Abolition of Intermediary between the State and the Tiller (Zamindari Abolition)
~ abolitign of intermediary between the State and the tiller
- tenure rights to the tiller

with fransferable rights

without transferrable rights (inheritable)
lessee s

government lessee

‘ (iv) Prevention of fragmentation of landholdings

(v) Consolidation of landholdings
- consolidate fragmented Jandholdings

L e R ST IR T I T T N T



r. % = provide land for common/public requirements

(vi) Tenancy reforms

There is no central database as may contain information on all the State~specific Revenue Laws

and all the State-specific Land Reforms vndertaken to date by all the various States across the
country, :

There is immense diversity across the individual States in the country in respect of ‘land’, the
(State/s-specific) revenue laws, the socio-ecoriomic milieu in relation to ‘land’

» the relevance /
need / appropriateness / desirability of specific land reforms, ete.

A Task force on Land Reforms was constituted on 22-10-2012 under the Chairmanship of
Minister of Rural Development to inter alia prepare a draft National Land Reforms Policy and
suggest and recommend appropriate dialogue process with and appropriate advisory to States on

recommendations of the Task Force is in process, ) ey AR —
e — o e e S e
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matters relating to land reforms. Further action and decision as appropriate on the -
Sl acton
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
STARRED QUESTION No. 164
TO BE ANSWERED ON 11.08,2011

WASTELAND DEVELOPMENT PROGRAMME

*164: SHRI JEETENDRA SINGH BUNDELA;
SHRI SANJAY BRIKISHOR LAL NIRUPAM:

Wil the Minister of RURAL DEVELOPMENT be pleased to state:

{a)  the targets fixed and achievements made under the Integrated Wasteland Development
Programme (IWDP) during the last two years and the current year and State/ UT-wise;

(b)  the slippage, if any, in realising the targets, alongwith the reasons therefor;

(¢)  the names of the agencies enirusted with the implementation of the programme, State/
UT-wise;

(d)  the total wasteland and degraded land developed under the programme in each State/UT |
during each of the last three years indicating the employment generated thereby; and

(e)  the funds sanctioned, allocated and viilised by each State/UT during the above periad? |

ANSWER
MINISTER OF RURAL DEVELOPMENT
(SHRI JAIRAM RAMESH)

(to(e): A statement is laid on the Table of the House.
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Statement referred to in reply to part (a) to {e) of the Lok Sabha Starred Question No. 164 due
for reply on 11,08.2011

(a) The Integrated Wastelands Development Programme (iWDP) is an area development

programme under which projects were sanctioned on watershed basis since 1995-96 till the

year 2006-07. The programme being demand driven, no Statewise targets were fixed, The
State/ UT-wise achievements in terms of funds released under the programme during the last
two years and current year is at Annexure-].

b In view of ‘a’ above, question does not arise,
q

(c}  The Statewise agencies entrusted with the implementation of the programme are at
Annexure-ll,

(d)  As per the information furnished by the States, the Statewise details of total wasteland
and degraded land developed under the programme during cach of the last three years
indicating the employment generated thereby are at Annexure-I1L,

{8}  As per the information furnished by the States, the Statewise details of funds released
and utilised during the last three years under the programmie are ai Annexure-tV.
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Annexure referred to in reply to part (a) of Lok Sabha Starred Question No, 164
due for reply on 11,08,2011
Aunexure-t
Statewise achievements in terins of funds released under integrated Wastelands Development
Programme (IWDP} during the last two years and current year
(* as on 31.07.11)
(Rs, in erores)
81, Funds released
No, | Nameofthe Stale I grs5T S010.-1T [ 30TT-13¥
! | Andhra Pradesh 34.35 12.20 0.94
2 | Bihar 5.71
3 | Chhattisgarh 13.82 842 0.26
"4 | Goa
5 | Gujarat 23.69 15,74
6 | Haryana : 3.84 3.58
7 | Himachal Pradesh 13,52 16,93 3.83
8_ | Jammu & Kashmir 11.21 2.28
9 | Jharkhand 3.07 1,30
10 | Kamnataka 3534 17.42 2.06
11 | Kerala 3.20 6,98
12 | Maharashira 37.56 38.27 1.24
13 | Madhya Pradesh 28.90 12,40 1.17
14 | Orissa 2745 25.29 11.06
15 | Punjab 2.90 2.09 1,26
16 | Rajasthan 22.53 7.92 112
17 | Tamil Nadu 1122 13,61 0.27
18 | Uttar Pradesh 46.38 8.45 1.59
19 | Uutarakhand 7.60 15,64 2,33
20 | West Bengal 5.46 3.52
North Fastorn States
'21 | Arunachal Pradesh 20,68 26.80 141
22 | Assam 21,52 13.36 4.05
23 | Manipur 10,97 1543 221
24 | Meghalaya 1595 | 25.80 1.06
25 | Mizoram 36.70 28.01 1.32
26 | Nagaland 7.50 0.44
27 [ SBikkim = " 8.45 1.84 0.86
28 | Tripura .39
. Total 465,91 325.74 38.04
Note: The programme i5 not aperational in Union Territories,
46
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Anaexure referred to in reply to part (c) of Lok Sabha Starred Question No, 164

due for reply on 11.08.2011%
Annexure-If

State-wise agencies entrusted with the implementation of integrated Wastelands Development
Prograrme (}WDP)

5. No, State : Nodal Department

1 Andhra Pradesh Department of Rural Development

2 Bihar - Dgpartment of Rural Development

3 Chhattisgarh Department of Panchayat & Rural Development
4 ) Goa ' " Department of Rura! Development

5 Gujarat Pepartment of Roral Development

6 Haryana . Department of Rural Development

7 Himachal Pradesh Department of Rural Development

8 Jammu and Kashmir _ Department of Rura] Development

9 fharlchand Department of Rural Development

i0 Karnataka - Watershed Development Department

il Kerala Department of Local Sclf Government .

12 | Madhya Pradesh Department of Panchayat & Rual Development
13 | Maharashtra Rural Development Department

14 _ ! Orissa Department of Agriculture

15 | Punjab . Department of Rural Developient

16 | Rajasthan Department of Rural Development

17 | Tamit Nadu Department of Agriculture

18 | Uttar Pradesh Department of Land Development 8 Water

Resources
19 | Uttarakhand Department of Rural Development
20 | West Bengal Department of Panchayat & Rural Development
North Eastern States .
21 Arunachal Pradesh Department of Rural Development
22 | Assam Department of Rural Development
23 Manipur Depurtment of Rural Development
24 | Meghalaya Department of Soil Conservation
25 | Mizoram Department of Rural Development
26 | Nagaland Department of Land Resources Development
27 | Sikkim - - Department of Farest, Environment & Wild Life
Management
28 | Tripura Depariment of Agriculture

Note. The programme is not operational in Union Territories
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Annexure referred to in reply to part (d) of Lok Sabha Starred Question No. 164
due for reply on 11.08.2011

Annexure-Iff

Statewise details of totat wasteland and degraded land developed under Integrated Wastetands -
Development Programme (IWDP) during each of the last three years incicating the
employment generated

'q] Wasteland and degraded land Employment generated
Nc; Name of the State developed (iakh ha) (mandays) in lakh
’ 2008-09 | 2009-10 | 2010-11 | 2008-09 | 2009-10 | 20i0-11
1 | Andhra Pradesh 6,43 4,71 7.24 27.18 23.22 22,54
2 - | Bibar 0.90 0.94 0.48 £.06 14.77 13.36
3 | Chhattisgarh 0,40 0.34 0.18 30.26 19.75 10.41
4. | Goa NR NR NR .| 003 NR NR
5 | Gujarat 0.54 0.71 0.53 8.25 10.23 7.13
6 | Haryana 0.06 0,04 0.02 1.06 0.49 0.17
7 | Himachal Pradesh 0.43 0,39 0.37 2.43 9.39 8.94
§ | Jammu & Kashinir NR WR- NR 2.78 4,71 NR.
9 | Jharkhand 0,12 0.14 0.13 © 2.51 2,03 - 1.81
10 [ Karnataka 0.60 0.51 0.48 28.41 24,54 18.28
11 | Kerala 0.09 005 'l 0.08 3.10 .93 2.80
12 Maharashtra 0.17 0,73 0.60 23,87 52,35 42,57
" 13 | Madhya Pradesh 1,00 0.65 (.36 63.37 40,03 NR
14 | Orissa 0,35 0.52 0.48 11.05 14,76 12,94
15 | Punjab 0.06 0.04 0.03. 0.08 0.06 .04
16 | Rajasthan 0.84 055 1 0726 50,21 23,81 8,13
17 | Tamil Nadu 0.13 0.04 1T 0,07 25,67 14,92 9,20
18 | Uttar Pradesh 1,25 085 1 027 66.77 44,55 11,13
19 | Uttarakhand 0,32 033 T 025 16.20 14,23 8.59
20 | West Bengal 0.07 007 0,12 5,63 5,81 3.54
North Eastern States .
21 | Aronachal Pradesh 0.22 0.24 0.23 5.01 9.22 13.37
22 | Assam NR NR NR 0.19 0,21 .27
23 | Manipuy .19 - 0.24 0.13 27.63 34,23 17.44
24 | Meghalaya 0.18 | 0.35 0.49 25.03 69,26 112.45
25 | Mizoram 1 001 0.004 0.002 36.66 36.14 35.57
26 | Nagaland 0.40 0.15 0.01 18.00 7.00 0,72
27 | Sikkim 0.03 0.02 - 0.07 (.90 0.55 1.86
28 | Tripura 8.01 0 0.004 0.56 - 0.16
Total 14.91 12,634 13.286 499.12 | 478.39 | 363.92

Nate: The programme is not operational In Union Territories
NR - Not reported
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Annexure veferred to in reply to part {e) of Lok Sabha Starred Question No. 164
due for repiy on 11.98.2011
Amiexured¥

Statewise details of funds released and utitised during the last three years under Integrated
Wastelands Development Programme {{WDP)
{Rs. in ¢crore)

S, |- Name of the State Funds released Funds utilised
No. 2008-09 | 2009-10 | 20610-11 | 2008-09 | 2009-10 | 2010-11
| Andhya Pradesh 44.43 | 34,35 12,20 |- 32.64 36.04 33.44
2 Bihar 7.32 5.71 0 6,73 6.74 4,26
3 Chhattisgarh 30,44 13,82 8.42 251 19.45 12.25
4 | Goa 0 0 0 NR NR NR
5 | Gujarat 31.86| 23.69 1574 | 2705 35.68 26.73
6§ | Haryana o 4,28 3.84 5,58 4.98 3.46 2,75
7 Himachal Pradesh 23.48 13.52 16.95 24.71° 22.93 18.79
8 | Jammu & Kashmir 4551 .11.21 2.28 NR 11.60 NR
9 Jharlkhand 8.4} 3.07 1,30 7.58 7.1R 3.28
19 | Karnataka 46.02 | 35,34 {742 3191 36,66 30,18
11 | Kerala 11.46 3.20 6.98 6.20 3,76 . 5.60
12 | Maharashtra 28,76 | 37,56 38.27 24.95 45.52 34,95
13 | Madhya Pradesh 60,44 | :28.90 12.40 65.47 39.12 22.19
14 | Orissa 33.54| 2745 2529 20,74 31.28 28.64
15 | Punjab . 3601 .2.90 2.09 2.93 2.09 165
« 16 | Rajasthan 4526 [ 22.53 7.92 52,36 34,02 15.67
17 | Tamil Nadu 34601 11.22 13.61 32.70 16.55 13,93
18 | Uttar Pradesh 70.58 | 46.38 8.45 78.74 50.36 17.42
19 | Uttarakhand 24.64 7.60 15.64 18.33 19.06 16.03
20 | West Bengal 114 .46 3.52 5,03 6.65 8.28
North Eastern States |
21 | Arunachal Pradesh 32.27]  26.68 26.80 12,90 14,26 13.85
22 | Asdam 38,93 21.52 13.36 0,72 0.65 0.55 -
23 | Manibur : 11.18 | 1097 15,43 11,13 14.69 7.75
24 | Meghalaya 9.42 15.95 25.80 11.63 17.31 24,00
25 | Mizoram ' 26,50 | 36,70 28.01 29,65 38.98 19.02
26 | Nagaland 27.531 '7.50 0.44 25.20 9,98 (.99
27 | Sikkim ‘ 2.60] 845 1.84 233 . 1.44 4.84
28 | Tripura - 1.58 | .0.39 t.03 - 0.28
- Total 670.82 . 465,91 325.74 1 563.37 525.46 | 367.35

Note: The pragramme is not operational in Union Territories

NR-Not reported
PRttt vt el
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QHRI JATRAM RAMESH: Madam épealccr, the hon. Member has asked a
question on the Integrated Wastoland Development Programme. 1 want to mention
to the hon. Member that today the Government of India runs one programme
called ‘Integrated Watershed Development Programme’ which integrates the
ntegrated Wasteland Development Programme, the Deseri Development
Programme and the Drought Prone Areas Programme. There is no such thing as an
Integratod Wasteland Development Programme today. The flagship programme is
the Integrated Watesshed Development Programme which brings together all the
three old prografiines, that is, the Wasteland Development Programme, Drought
Prone Areas Programme and the Desert Development Programme.
I want to assure the hon. Member that this is an on-going programme. We
are sanctioning projects under this programime. So, there is no question of this

programme stopping in 2012. These projects will continue.
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Today there are about 36 million hectares in India which are considered
cultivable wasteland, In the year 2000, the amount of land that was considered to
be cultivable wasteland was about 51 million hectares. So, in the last ten yeats,
about 15 miflion hectares of cultivable wasteland has been made cultivable. Our
objective is that all these 36 million hectares should be made cultivable.

In this context 1 want to mention, Madam, one of the great success stories
in this country has been the Usar Land or Sodic Land Reclamation Programme in
Uttar Pradesh where over the last ten years, in the ten districts of Central Uttar
Pradesh, almost 180,000 hectares of usar land or sodic land has been reclaimed
benefiting almost 370,000 small and matginal farmers.

So, I wish to assure the hon. Members that under the Integrated Watershed
Development Programme, his concerns on deserts and droughi-prone areas,
particularly in Madhya Pradesh and Réjasthan, will be taken into account.
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SHRI JAIRAM RAMESH: Madam, the blocks for which proposals are prepared
" by the State Government will automaticaily be included,
ft dgra e mn@am,saﬁmﬁiﬁﬁqaﬁﬁﬁé%mwwﬁgmﬁwm
saawm%lmmmmma%mm‘qm%mmwm
g1 $1 9% &, T R f W R A T e A &1 Wi w9 ¥ i o T
aerr T 2 R A Qv Y e T B g Rowr wRiT Wi W ¥ T R 8
7 W, 4 7w S T § IS TS SRR S S 91 @ 1 A WA & o
3§ & wd po-faar gon 81 ¥ 2008-09, 2009-10 ol 2010-11, AfpT T§ 2010-11 B 97
3T 31 WWﬁﬁwqéélWWWﬁmﬁwwﬁT@
%I@Wﬁﬁﬁwwﬁrw%lﬁﬁﬁﬂﬂ'ﬂmiﬁﬁwwﬁmﬂ%m
%i#wwwmﬁsmﬁawﬁ? ww%%wﬁwﬁw%ﬁvwmﬁ forad
wﬁaﬁaﬁﬁmﬁﬁqw&a@aﬁmmw&ﬁﬁwmwmﬁ%w

51




e m R AR ——
.
+

W@m%ﬁ?ﬁﬁeﬁﬂﬂﬁmmﬁ%lwuﬁ%ﬁﬁwwﬂﬁrwwmmﬁ
T EY TS YR, AT G o Tk TR, T A H BA AT A o B
wmﬁﬁﬁnﬁmmmﬁﬁﬁ%ﬁﬁw

SHRI JAIRAM RAMESH: Madam Speaker, the hon. Member has asked a large
number of questions. |

Fu‘st whethcr the allocahon under the programme has actually gone down.

The numbers tell a different story. Tn 2009-3010, the allocation for the Integrated N

Watershed Development Programme was about 1800 crore, In 2010-2011, it was
about 2500 crore.

SHRI SANJAY NIRUPAM ; The question is rclatcd to Wasteland Development
of this country.

SHRI JATRAM RAMESH: There is no such Wasteland Development Programme.
MADAM SPEAKER: Let him reply. Let him reply.

SHRI JAIRAM RAMESH: If you had-heard my answer, I have said that there is
no such thmg as an Integrated Wasteland Development Programme.

SHRI SANJAY NIRUPAM : You have replied about that question.

MADAM SPEAKER: Let him complete his answer.

SHRI JAIRAM RAMESH: Hon. Memiber, listen to me. There was an Integrated
Wasteland Development Programme.- In 2009, the Integrated “Wasteland
ﬁevclopment Programme, the Drought Prone Areag Programme and the Desert
Development Programme were all integrated into one single Integrated Watershed
Management Programme, The objective of the Integrated Watershed Management
Programme is to make wastelands of this country cultwable through a watershed
approach. 1 have already mentioned that the rough area which is classified as

cultwable wastelands in 2010 is about 36 million hectares In 2000, it was about

51 million hectares In the last ten years about 15 mlihon hectares has been treated.

Every year, we are bringing about one and half million hectares of wasteland

under cultivation.
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1 want to use this opportunity of saymg what the Leader of the Opposition has said
about NREGA. is completely wrong.  In fact, there is clear evidence to show that
under NREGA. agricultural wages have gone up Area under cultivation has gone
up. About 68 per cent of the works under MNERGA are for water conservation
and for Haryali which the hon. Member is talking about. ... (Interruptions)
MADAM SPEAKER: The Question Hour is over.
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
UNSTARED QUESTION No, 3451
TO BE ANSWERED ON 15.12.2011

0cciipnl:0y Tenants of Land in Andaman & Nicobar Inlands

3451. SHRI BISHNU PADA RAY:

* Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a)  whether the vecupancy tenants of land in Andamen and Nicobar (A&N) Islands are not
allowed to cut ireeg standing in their holding even though sub-section (I) and (5) of
section 156 of Land Revenue and Lang Reforms Regulation, 1966 and Land Revenue

Land Reforms Rules, 1968 stipulates that all trees standing in the holding shal) belong to
the aceupancy tenant;

(b} - ifs0, the reasong therefor;

(©)  whetherA & N Administration has initiated any action to allow
cut down trees under thejr possession of land holding; and

(@)  if s0, the details thereof? '

the ocenpancy tenants to

ANSWER
MINISTER OF STATE FOR RURAL DEVELOPMBNT
(SHRJ SISIR KUMAR ADHIKART)
(@  Yes, Sir

{b)  Thereisan embargo on cutting of natural grown trees even on revenue land in view of
order of Hon'ble Supreme Court in W.P.(C) No. 202 of 1995,

(©)  Yes, Sir

{d) { A regulation titled “A&N Islands Felling and Transit of Tree Species on Non-forest

Land Regulation 2005"covering felling and transit of tree Species on Nor-Toros: Land is /
under consideration of Andaman & Nicobar Administration.
| e ———
Re it

——
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GOVERNMENT OF INDIA
MINISTRY OF RUURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOX SABHA
UNSTARED QUESTION No. 3621
TO BE ANSWERED O 15.12.2011

Iand Banks

3621. SHRI BADAYANT JAY PANDA:
SHRIRAJAIAH SIRICILLA:
SHRIPONNAM PRABHAKAR;

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(@)  whether the Government proposes 1o set up Land Banks ot Para Legal
Assistance Centres in all the Naxal affected districts of the country;
{t) if s0, the detatls of the functions to be performed by these Banks/Centres; .
(c)  whether these Centres/Banks would document all cases of land alienation and work for
restoration of lands to their righiful owners; and
{d) if s0, the details thereof?

ANSWER

M]N'ISTER OF STATE FOR RURAL DEVELOPMENT
{SHRI SISIR KUMAR ADHIX ART)

(@ 1o {d): The suggesiion for setting up of Para Legal centres in the Naxal Affected
districts of the couniry is under considerafion of the Govemiment. These Para Legal Assistance

chires may work in re-solving fhe land disputes in a focussed manner. Further, with a view to
look into the unfinished task in Land Reforms, a “Commijitee on State Agrarian Relations and the

- Unfinished Task in Land Reforms” was constitted under the Chairmanship  of Minister of

Rural Development vide Resolution dated 9.1.2008. The terms of reference of the Committee,
inter-alin, Include 1o examine the issues telating to alienation of tribal lands including
iraditional rights of forest- dependant tribals, land use aspects ete. The Committee has submitted
its report, and has made recommendations on Land Bank and various aspects of Land Reforms.
The report of the Committee hava been examined by an appropriaste Committee of Secretaries
(CoS) and the recommendations on the said report has heen Subtitied to the Prime Minister’s_

Office, Tor Gonsideratipd oF the “National Council for Land Reforms”.

oK ok
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
STARRED QUESTION NO.22
TO BE ANSWERED ON 09.08.2012

COMPUTERIZATION/DIGITIZATION OF LAND RECORDS

#23. SHRI SHIVARAMA GOUDA:
‘SHRI JAGADANAND SINGH:

Wil the Minister of RURAL DEVELOPMENT.be pleased to state:

(2) The details of the textual land records as well as graphic land records ie. maps digitized
completely in the country, State-wise;

(b) the details of financial assistance provided by the Union Government to various States in this
regard along with the details of the amount utilized by the States, State-wise;

(c) the target fixed by the Union Government, if any, to cover all the States under the programme;
and : '

(d) the other steps taken/being taken by the Union Government to complete the said project within
a time bound mannet? ' »

ANSWER

MINISTER FOR RURAL DEVELOPMENT
(SHRI JAIRAM RAMESH)

(2) to (d) A statement is laid on the Table of the House.
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Statement referred to in reply to part (a) to (d) of the Lok Sabha Starred Question No, 22 due
for reply on 09,08.2012,

{a) The textual land records have been computerized in majority of the States whereas
. computerization/digitization of cadastral maps is in progress. The details in this regard are at
-Annexure-], ' '

(b} With a view to assisting the States/UTs in the task of computetization of land records and
strengthening their reventie adwinistration, the Department of Land Resources, Ministry of
Rural Development was administering two Centralty-sponsored schemes, viz.,
Computerization of Land Records (CLR) and Strengthening of Revenue Administration and
Updating of Land Records (SRA&ULR) up to 2007-08. Both the schemes have been merged
into a single & enhanced scheme in the shape of the National Land Records Modernization
Programme (NLRMP) in the year 2008-09. The details of financial assistance provided to
various States and details of find utilization by the States, scheme-wise is at Annexure 1.

(¢) All the districts of the country are proposed to be covered under NLRMP by the end of Xilth
Five Year Plan. i

(d) The Department of Land Resources has asked the States/UTs to prepare  State/UT

perspective plan to cover all the districts in their State/UT in a time bound manner, Further,

. the Department is reviewing the implementation of the programme with the States/Uts. at
regular intervals.
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Annexura-1

Annexure referred to in reply to part'(a) of Lok Sabha Starrad

Question No. 22 due to reply on 09,08,2012

Progress in computerization of land records

sl Computsrization of Digitization of
No. States/UTs Record of Rights Cadastral Map
Compieted Completed
1 Andhra Pradesh v Under progress
2 Arunachal Pradash* - ' -
3 Assam Under progress -
4 Bihar Under progress Under progress
5 Chhattisgarh- N ¥
6 Gujarat N V
7 Goa v ¥
8 Haryana v Under prograss
9 Himachal Pradesh K Under progress
10 &K Under prograss Under progress
11 Jharkhand Under propress -
12 | Karnataka v Under proprass
13 Kerale Undor progress -
14 | MP. v v
15 Maharashtra + Under progress
16 Manipur* - -
17 | Meghalaya® - .
18 Mixoraim* - -
19 Nagaland* - -
20 | Orissa v o Under progress
. 12L | Punjab ¥ Under progress
22, | Rajasthan v -
22 Sikkim ¥ Under progress
24 Tamil Nadu ¥ Under prograss
25 | Tripura v - Under prograss
25 Uttar Pradesh v, Under progress
27 | Uttarakhand v -
28 | West Bengal ¥ ¥
29 A & N Islands Under progress -
30 | Chandigarh+ - -
ER D & N Haveli Under progress -
32 Delhi ¥ .
33 Daman & Din Under progress -
34 Lakshadweep Under progress -
35 | Puducheny T ¥

* In the States of Meghatayn,
Mlzorem Lund Records datq i

Arunache| Pradesh, Nageland rnd some areas/district
s not availnbl

+ The whole aren lins baen declpred urbanized.

s of Manipur,
8. The avaflable data hes besn somputerized,




Annsxure ~IT

Annexure raferred to In reply to part {b) of Lok Sabha Starred Question No. 22 due for reply on

) 09.08.2012
smsuR LR NLRMP
Bi, Na. Nema of State/UTs ' .
Funds releasad | Punds utlisod { funde relessed | Fuad utilaed | Totel Renclnsod | Punds Utillzed
1 Andhits Prdagh 160:LHD an5m 370831 237059 5AR6,24 18,75
2 Arunnchal Prdasl 173,78 778 75.30 . 7530 ABS -
a Ausam gue.45 387,18 201040 |- 480,50 21385745 -
4 nlbar 197038 144,08 330872 2068,23 44P5,938 $483.52
5 Clhilinttingarh 144748 AELIN 100150 1081,50 $348.585 156.625
) Gujnrat 2000,20 524,17 3257.67 2149,38 $2EE.665 164634
? Gon 505,48 572,33 R43.90 240,93 - w
8 Haryana BABS54 a48.01 1575.30 14041 397848 1024
] Hlmachat Predosh 950,38 744,88 14445.51 1029.56 2298,77 a1 |
1o IMK 1509.00 1317.88 1528.00 286,00 1475.005 -
31 Tharkiand 250,00 0,00 1701.50 725.78 2309.91 -
fF) Karnatake 219035 581,59 3831,71 265036 - -
13 KKorata 2550,84 2078,98 1261.94 1079,23 926,24 B15.74
.34 M., 5120.04 473082 HLOB 48 437280 18060.7¢ 293545
15 Maharashizs AB77.7% 464554 A247.40 331258 4718.43 [ITED
14 Manjpur #0.18 0.15 348,77 148.00 168,53 -
k¥ Mephriaya 74.00 74,08 28.00 2n.00 #23.75 -
18 Mizorom 2144,79 214479 569,90 569,05 586,56 397,72
13 Nagatand 958.36 o0a.45 213,559 16840 B15.135 pE.AT
20 Orlasa 1523.47 762,84 431307 350,82 2538,59225 -
n " Teunps 154831 14279 56225 420.01 1399.783 -
p 3 Rajasthan 2360.29 1767.77 3612.47 3133.27 4137.21 -
23 Stkidm 186,46 i8d.46 210.73 207,23 231.9 -
24 ‘tamif Nadu 10468 $72.32 36PB.34 2085.02 263,34 -
35 |Tripura '1209,14 110200 738,03 738,03 774,503 87,96
1] Uttar Prodanh 45211.58 155160 3609.45 2B20.57 1852.488 25,59
27 Uttrakhand 549,71 298,09 1874.55 660.08 1178 -
28 Wast Bengol A619.64 2435,00 3034.148 4103.64 7491.37 436,38
29 A BN Xslands 43.03 28,18 - - 72,26 T
30 Chandigarh R 32.00 32,00 15.00 0.00 - ¥
31 b & K Havell 219.74 213,74 12.38 0.22 91,65 24,29
42 [Dolt 82.00 4826 101.43 4.31 1175 -
33 DEM 5,50 6.5 50.00 6.58 103.72 -
34 Lakshdweep 61,23 50,71 50,00 15,30 16641 136,66
EL Pondicharry 188,15 P31 189.09 77.15 34457 | -
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(Q.22)
SHRT SHIVARAMA GOUDA: Madam. Speaker, taking the advantages of the
flaws in the present land record system, the mischievous elements of the society
have been deceiving the genuine buyers of the land. Most of the time, it becomes
very difficuit for buyers to verify the authenticity of the title owner of the land.
There are instances of the same plot of land being sold a number of times fo the
different buycrs by forging documents, Madam, I would like to know from the
fon. Minister that in order to ensure the transparency whether the Government

proposes to provide composite extracts of the land records along with the photos

~ and identity of the property owner with the structural and graphical details of the
. land owner.
" SQHRI JAIRAM RAMESH: It is truc that the state of land records in our country is

vyery poor and one of the reasons for this is that for decades, the survey has not
‘been done. For cxample, in Bihar, last time the survey was done in 1907; in
Andhra Pradesh, last time the survey was done in 1931; in Uttar Pradesh, last time
the survey was done in 1957. So, the state of land records is very poor. That is
why, for the last twenty years, the Central Government has been pianning various
gchemes for modernization of land records. Three years ago, the Government
1aunched a comprehensive pProgramme for the National Land Records
Modemmatmn Programime. Through. this, the Central Government provu:ies
financial assistance to States for vanous activities to update the land records,
computerising land records, for dxgl_.tlsmg land records, giving maps to land
owners with the buundarias, -- ag the hon. Member has asked - for making online
mutations on the land records, for computerising the Registration Offices . and
11nkmg the Registration Offices and the Land Record Offices. So, we have
launched an ambitious programme in 2677 districts of the country and by 2017, we
will cover all 620 districts of the country. I want to make one very important point
regarding land records in our country. ndia is one of the few countries in the’

world where the record of rights on land is presumptive; it is not conclusive unlike
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many other countries. We are presumed to be owners of the land unless proved
omemlse That is why, we have lots of land disputes and lot of problems in land
acquisition in our country. We will progressively move towards conclusive titles.
But, before we do that, we need to update our land recotds. We need to make them
online and we must ensure that the sutvey of the land records is up-to-date. I am
very happy that in States like Karnataka, Gujarat, Haryaha and many States the
process of surveying and re-surveying land records’ has been taken up.
SHRI SHIVARAMA. GOUDA: He has not answered about photo identification.
SHRI JAIRAM RAMESH: Some States like, for_example, Karnataka was one of
the first States to launch this programme called ‘Bhoomi’, Gujarat has got a
programme called ‘Dhara’, Various State Governments have different approaches.
They have the photograph of the land owner; they have the record of rights; and
they also have the boundary of the map that is given to the land owner. So, in
States this computerization has taken place. But computerization can also be like
‘gasbage-in garbage-out’. If you are not computerizing the right ownership, you
are not going to get the right record, That is why, we have been telling the State
Governments that they must re-sugvey the land under any circumstances. We have
provided the money. The State Governments are having practical problems in
starting the re-survey. But I am hopeful about it. As I have mentioned, in a couple
of States it has already started. Andhra Pradesh has started; Gujarat has started;
IIa:wana has started; Maharashtra has started; and Madhya Pradesh has started. In
many States, the programme of survey has started. T am hopeful that by the end of
129 Five Year Plan;our state of {and records would be completely up-to-date.
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DR. K.S. RAO Madam, I am happy the hon. Minister is fair enough to say that
there is a shmtage of surveyors in the country o bring the records up to date. In
fact out experience also, when we go to our Constituencies, is that thousands of
actes of land costing thousands olf crores of rupees which is taken over for
allotting house sites for poorer sections of the society are lying idle without

cultivation and without being surveyed and handed over to the people belonging to
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\, poorer sections of the society. [ wish to know from the hon. Minister whether he is

contemplating of starting a surveyor institute where thousands of youngsters at
12™ class level will be eligible to learn surveying and update the records. I wish to
know whether the Minister will take up étarting guch an institute or ask the State
Governments to start immediately some such institutes to make éurveyors ready s0
that this ij can be done hbcrally
SHRI JAIRAM RAIVfBSH Madam Speaker, I wish to inform the hon. Member
that the Nizamabad District in the State of Andhra Pradesh was actually the first
State to take up the job of re-surveying through modern technology, particulatly
the aerial survey tochnology. That ve-survey has been done; on the basis of what
has happened in the district of Nizamabad, other districts are also following suit.
As far as training a whole new generation of surveyors in modern
techniques is concerned, the primary responsibility is that of the State |

Governments. However the Central Government, the Union Ministry of Rural

Development is planning to establish a new National Institution of Land

Wianagoment, This is between Defhi and Jaipur. We have got the land near

e
Nirmrana; we are moving the Planning Commxssxon and the Finance Ministry. We

e =
are 11opmg that we will establish & Natmnal Institute of Land Management called

NILAM, very soon that Institute would then train the officials of the State

R o —

e
Governments in  modern methods and techmques of land survey.

1 do wish to-assure the House, on the basis of this question, that unless we
are able to modemize and update our éland records, we will not be able o make
much progress, beth in agriculture as well ag in industry. So, this requires the

highest priority, but the primary responsibility is that of the State Governments.
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SHRI PRABODH PANDA: Thank you, Madam Speaker. With regard to the right |

of records and inclusive title of the land, the hon. Minister narrated everything

" about what he is thinking. { welcome his thinking and the steps that he is taking.
~ But the issﬁe is this; this is n()-t‘;z‘vlith the title of the 1af1d, but the probi.c:'ns relate to .
the share-croppers. ' -

So far as my State West Bengal is concerned, not less than 15 lakh share-
croppers have got certificates and also ti?xe rights of cultivation. But in States like
Andhra Pradesh or other States lakhs and iakhs of share-croppers have no right of
cultivation, I would like to know whethér the Minister is contemplating to register
all the rights of the share-croppers and cpmputerising all these things. This is very
important at this juﬁcture. 1 think the Minister will respond to it.

SHRI JAIRAM RAMESH: I must express my gratitude to the West Bengal
Government for going back to Opemtion Barga which was the first attempt in
India to actually register sharc-cropp'ers; as opposed to land owners. We have tried
to replicate Operation Barga i other States. Some States have actually taken steps
but by and large what the hon. Member has pointed out remains a reality that
s];are—croppers are not registered and land owners are registered. < SeN FH T, TE
T v ¥ R wawm%mﬁmﬁﬁﬁ S AR Wil ¥ ST
Wﬁ%%lﬂmm@#ﬁﬁw%ﬁ? HfoRE A= A aE
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
STARRED QUESTION NO.22
TO BE ANSWERED ON 09.08.2012

COMPUTERIZATION/DIGITIZATION OF LAND RECORDS

*22, SHRISHIVARAMA GOUDA:
SHRI JAGADANAND SINGH:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

{2) ~ The details of the textual land records as well as graphic land records ie. maps digitized
completely in the country, State-wise;

(b) the details of financial assistance provided by the Union Government to various States in this
regard along with the details of the amount uiilized by the States, State-wise;

() ' the target fixed by the Union Government, if any, to cover all the States under the progranime

and
(d) the other steps taken/being taken by the Union (}ovennnent to complete the said project withit
a time bound manner?
ANSWER

MINISTER FOR RURAL DEVELOPMENT
(SHRIJAIRAM RAMESH}

(2) to (d) A statement is laid on the Table 6f the House.
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Btatement referred to in veply to part (a) to (d) of the Lok Sabha Starred Question No; 22 dug
for reply on 09.08.2012,

(a) The textual land records have been computetized in majority of the States whereas
computerization/digitization of cadastral maps is in progress. The details in this regard are at
Annexure-J.

(b) With a view to assisting the States/UTs in the task of computerization of land records and
strengthening their revenue administiation, the Department of Land Resources, Ministry of
Rutal Development was - administering two Centrally-sponsored schemes, viz.,
Computerization of Land Records (CLR) and Strengthening of Revenue Administration and
Updating of Land Records (SRA&ULR) up to 2007-08. Both the schemes have been merged
into 1 single & enhanced scheme in the shape ofithe National Land Records Modernization
Programme (NLRMP) in the year 2008-09. The details of financial assistance provided to
vavious States and details of fund utilization by the States, scheme-wise {s at Amnexure I1.

(¢) All the districts of the countryiare proposed to be covered under NLRMP by the end of XIlth
Five Year Plan. '

(d) The Department of Land Resources has asked the States/UTs -to prepare State/UT
perspective plan to cover all the distrlcts in their State/UT in a time bound manner. Further,

the Department is reviewing the implementation of the programme with the States/Uts. at
regular intervals, - :

RELE 23
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Annexure-

Annexure referred to in reply to part'(a) of Lok Sabha Starred
Question No. 22 due to reply on 069.08.2012

Progress in cumputerizafion of land records

81 Computerization of Digitization of
N o‘ States/UTs Record of Rights Cadastral Map
) Completed Completod
i Andhra Pradesh v Under progress
2 Arunachal Pradesh* - -
3 Assam Under progress -
4 Bihar Under progress Under propress
5 Chhattisgarh + B
6 Gujarat A v
7 Goa v ¥
8 Haryane v Under progress
9 Himachal Pradesh N Usnider progress
10 J&K | Under progross Under propress
11 | Jharkhand Under progress -
2 | Kamatrks \ Under progress
13 Teraln Under progress -
14 [ MP. v v
15 Maharashira + Under progress
16 Manipur* “ -
17 Meghalaya* - -
18 Migzoram* - -
19 Nagaland* ¢ -
20 | Orissa ¥ Under progress
21 Punjab N Under progress
* |22 | Rajasthan El -
23 | Sikkim N Under progress
24 Tawmil Nadu y Under progress
25 | Tripure | ‘Under progress
26 {ttar Fradesh o Under progress
27 Uttarakhand A -
28 West Benpal W i
29 A & N Islands Under progress "
30 | Chandigarh+ o -
31 | D &N Haveli Under progress -
32 [ Debhi A _ -
33 Daman & Diu Under propress -
34 Lakshadweep Undet progross -
35 | Puducherry \f V

% Tn the States of Meghalaya, Arunachal Pradesh, Nagatand and some areas/districts of Maalpur,

Mizoramn Land Records data s not avallable. The evailable dat has been computerized.
+ The whole nrea hog been declored urbanized.
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Annexure ~IT

Annexure refarred to fn reply to part (b} of Lok Sabha Starred Question No. 22 due for repily on

09,08.2012 .
| I SRA B LR [ ci 1 NLRMP ]'
- et s vy e . |
! 5l. Na. | Nania of State/UTs I I
Funde reloasad | Furda utltised ll’unds releamed| Fund utlllzed | Toln) Resolesad | Funde Utllized 1
|
1 Andivea Prdesh 1002,80 BB550 3708.31 337859 5460,24 BIE
2 Arunachal Prdesh 173,78 175.75 75,30 75.30 - A0.8 - )
3 Asgain aes45 35748 2010.30 400.50 2135.745 - !
a Ritar 1978.08 122408 | 3305.72 2668.23 4495008 EAEL |
s Chhattiogark 1447.20 662.20 | 106450 1061.50 3345505 350,625 |
G Gujarat 2030,20 920,17 | 3757.67 2149.38 G255.885 184634,
7 Goa 565.98 37233 243.00 240,83 - L]
o Haryana £48.54 g4.01 157530 | 140041 . 307848 1024
9 Wmachal Praesh 959,36 744.80 144551 | 102058 2295,77 40123 |
10 18K ' 1508.00 . 131388 1829.00 I 2A6.0¢0 1475003 - _;
11 |Jherkhand 250,00 ) 1701.58 | 72576 236991 - :
o 32 Merastata 1 Zis0as T 303171 | 2080.3¢ . : ;
13 [Hersla as00.81 | " auzean 126194 | 1079.23 926,24 81674 |
1s  [mm, Bizd.es | a7an .t BLGE.AN | 437100 10008.7¢ 03648 |
iE  |Maharashira Au77,75 4605.38 4247,40 317,00 4740,13 a1ik2a
T {Manipur no.10 045 348.77 1ap.00 160.63 -
17 |Moghoinya " 74.00 74.00 pmab | 2840 522,76 - .
10 [Mizoram ' 2144.79 2144.70 . 56998 | 56008 EBB.96 30772 |
19 Inagatand " 95836 | 8085 | 21356 | 168.40 B1R.A36 addz |
o2 S oy 3590,82 2548.54225 . !
28 T Y 142719 56225 429,61 1399.763 - I
[ 22 Rajasthan ) 2360,29 767,77 | 341227 3133.27 443721 - ;
i a3 &ifiim 156406 166,46 210.73 207.23 2318 . :
24 [Temil Rray 104268 77232 3898.34 2855.82 FTTRY I - ]
% |Teipurs © 120904 192,00 738.03 730,03 774963 87.06 |
{20 |uttsr Pradesh 452150 255368 609,45 20720,57 1832458 25,99
I 27 luoavarnang nA 7Y #98,99 107497 sa0.00 1175 - L
2| |Weat Dangal a020.04 2436,90 934,16 3103.04 748137 assas ]
9 A BN Xalwols . A3.03 28.18 " - 71.15 1.4 I
an Chendiparh 32,00 22,00 15.00 0.00 - - i
31 (D &N Havall L R1m74 TT@aze | 1238 0.22 91,05 2420 |
2 |pent "G00 44,36 | 10143 431 117.5 - :
33 DEma & Dl 5.5 6.50 50,00 [ $03.72 - i
a4 Lalehy P 61.2% 0.1 ED.0D 15.90 168.41 134.66
{35 lrondicharry 16415 93,21 159,00 77A5 | 3MAsY | - H
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Q2
SHRI SHIVARAMA GOUDA: Madam Speaker, taking the advantages of the
flaws in the present Iand record system, .the mischievous elements of the society
have been deceiving the genuine buyers of the land. Most of the time, it becomes
very difficult for buyers to verify the avthenticity of the title owner of the land.
There ate mstances of the same plot of land being sold a number of times to the
different buyers by forging documents. Madam, T would like to know from the
hon. Minister that in order to ensure the transparency whether the Government
proposes to provide composite extracts (;.‘rf the land records along with the photos
and identity of the property owner with the structural and graphical details of the
land owner. , |
SERI JATRAM RAMESH: It is true that the state of land records in our country is
very poor and one of the reasons for this is that for decades, the survey has not
been done. For example, in Bihar, le;s’_t time the survey was done in 1907; in
Andhra Pradesh, last time the survey waﬁ done in 1931; in Uttar Pradesh, last time
the survey was done in 1957. 'So, the étaté of land records is very poor. That is
why, for the last twenty years, the Central Government has been planning various
schemes for modernization of land rf:cords Threc years ago, the Government
1aunch&d a comprehensive programme for the National Land Records
Modemlzatlon Programme., Thiough this, the Central Govemnment provides
financial assistance to States for varipus activities to update the land records,
computerising land recor&s, for digiﬂsing land records, giving maps to land
owners with the houndaries, -- as the hon. Member has asked - for making online
mutations on the land records, for computcnsmg the Registration Offices and
linking “the Registration Offices and. the Land Record Offices. So, we have
launched an ambitious _programme in 267 districts of the country and by 2017, we
will cover all 620 districts of the country. I want to make one very important point
regarding land records in our countrsr. India is one of the few countries in the

world where the record of rights on land is presumptive; it is not conchusive unlike
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meny other countries. We are presumed to be owners of the land unless proved
otherwise. That is why, we have lots of fand disputes and lot of problems in land
acquisition in our country. We will progressively move towards conclusive titles.
But, before we do that, we need to update our land records. We need to make thet
online and we must ensute that the survey of the land records is up-to-date. I am
very happy that in States like I{arnateﬁ(a, Gujarat, Haryana and many States the
process of surveying and re-surveying }and records has been taken up.

SHRT SHIVARAMA GOUDA: He has not nswered about photo identification.
SHRI JAJRAM RAMESH: Some States like, for example, Karnataka was one of
the first States to launch this progr;mme called ‘Bhoomi’. Gujarat has got a
programme called ‘Dhara’. Vatious State Governments have different approaches.
They have the photograph of the 1anfi owner; they have the record of rights; and
they also have the boundary of the map that is giverl to the land owner. So, in
States this computerization has taken place. But computerization can also be like
‘garbage-in garbage-out’. If you are not computerizing the right ownership, you
are not going to get the right recotd. That is why, we have been telling the State
Governmments that they must re-survey the land uﬁder any circumstances. We have
provided the money. The State Governments are having practical problems in
starting the re-survey. But I am hopeful about it. As I'have mentioned, m a couple
of States it has already started. Andhra Pradesh has started; Gujarat has started;
Haryana has started; Maharashtra has started; and Madhya Pradesh has started. In
many States, the programme of survey bas started. I am hopeful that by the end of
12 Five Year Plan; our state of land records would be comptetely up-to-date.
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DR. K.S. RAO: Madam, I am happy the hot. Minister is fair enough to say that
there is 2 lshortage of swrveyors in the country 10 bring the records up to date. In
fact our expérience allso', when we go to out Cohsﬁfﬁénciés,‘is' that thousands of
acres of land costing thousands 0f crores of rupees which is taken over for
allotting house sites for poorer gections of the society are lying idle without

cultivation and without being surveyed and handed over to the people belonging to
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poorer sections of the society. I wish to know from the hon. Minister whether he is
contemplating of starting a surveyor institute where thousands of youngsters at
12" class level will be eligible to learn surveying and update the records. I wish fo
know whether the Minister will take up starting such an institute or ask the State
Governments to start immediately some siich institutes to make surveyors ready €0
that this ]Ob can be done liberally. |

SHRI JAIRAM RAMESH: Madam Speaker, I wish fo inform the hon. Member .
ihat the Nizamabad District in the State of Andbra Pradesh was actually the first.
State to take up the job of fe—surveying through modern technology, particularly
the aerial survey tcchnology That re-survey has been done; on the basis of what
has happened in the district of N1zamabad other districts are also following suit.

As far as training a whole ne;w generation of surveyors in modern
techniques is concerned, the primary rtesponsibility is that of the State
Governments. However the Central Government, the Union Ministry of Rural
Devclopﬁwnt is planning to establish a new National Institution of Land
Management, This is between Delhi. and Jaipur, We have got the land near |
Nimrana; we are moving the Planning Commission and the Finance Ministry. We
are hoping that we will establish a National Institute of Land Management called
NILAM, very soon; that Institute would then train the officials of the State
Governments in modem methods and techniques of land survey.

1 do wish to assure the House, on the basis of this question, that unless we
are able to modernize and update our land records, we will not be able to make
much progress, hoth in agriculture as, well as in industry. So, this requires the

highest priority, but tha primary ICSpOTlulblllty is that of the State Governmenis.
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SHRI PRABODH IPANDA: Thank you, Madam Spealer, With regard to the right

of tecords and inclusive title of the land, the horn. Minister narrated cverything

about what he is thinking. I welcome his. thinking and the steps that he is taking.

" But the iseue is this; this is niot with the title of the land, but the problems relate to

the share-croppers. _

So far as my State West Bengal is concerned, not less than 15 lakh share-
croppers have got certificates and also the rights of cultivation. But in States like
Andlira Pradesh or other States lakhs and lakhs of share-croppers have no right of
cultivation. I would like to know whethér the Minister ig contemplating to register
all the rights of the share-croppers and cc_)mputerising all these things, This is very
important at this juncture. I think the N_Iinistcr will respond to if,

SHRI JATRAM RAMESI—I:‘ 1 must eﬁpress my gratitude to the West Bengal
Government for going back to Operation Barga which was the first attcfnpt n
India to actually register share-croppers as opposed to land owners. We have tried
to replicate Operation Barga in other States. Some States have actually taken steps

but by and large what the hon. Member has pointed out remains a reality {hat

. share-croppers are not registered and Jand owners are registered. W I HE g, 9%
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
UNSTARRED QUESTION NO. 1014
TO BE ANSWERED ON 29.11,2012

Land Reforms Policy

11014, SHRI DHARMENDRA YADAYV:
SHRIHANSRAJ G, AHIR:
SHRI GORAKH PRASAD JAISWAL;
SHRI GAJANAN D. BABAR:
SHRI ADHALRAQ PATIL SHIVAIL:
SHRITIYARAJ SINGH:
SHRY ANANDRAO ADSUL: ,
DR. MAHENDRASINH P, CHAUHAN:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a)  whether the Union Governmemt his issved advisories to States to focus on
implernentation of laws to protect land rights of dalits and tribals; '

(b)  ifso, the deinils thereof, L '

(c)  whether there is any proposal under consideration to draft a national land reforms
policy within six months; '

(d)  if s0, the details thereof:

(¢)  whether the Union Government has consnlted States since land reforms is mostly
their responsibility for setting up tribunals for speedy disposal of cases pending in
revenue and judicial courts; .

) if 80, the response of the Union Government thereon; and

(8 * the action taken by the Union Government on the suggestions made by
the States? '

ANSWER

MINISTER OF STATE, FOR RURAL DEVELOPMENT
(SHRI LALCHAND KATARIA)

(2) & (b) : Most of the States have enacted laws to protect the rights of Scheduled Tribes
(STs} on the land, Further, the Scheduled Castes and Scheduled Tribes (Prevention of .
Atrocities) Act, 1989 has deterrent provisions to stop alienation and restore possession of
land. Central- assistance is provided to strengthen the enforcement machinery for
implementation of this Act. Also a Committee under the Chairmanship of Minister for Soctal
Justice & Empowerment reviews the impleméntations of this Act by States/UTs,

(¢ } to (g) This Department has constituted a Task Force on Land Reforms under the

Chairmanship of Hom*ble Mimster of Rural Development on 22102072 The e of

reference of the Task Foree inter-alia incfudes tq_prepare a draft “ National Land Reform
Policy” and suggest and recommend appropeiate dialogue with States to establish Fast Track”

fr'Lbl.l_uﬂJSfCo\uﬂsfor speedy disposal of cases pending in revenue & judicial courts, The Task
Force has to submit its final report within_six months from the date of iis constitution.
Fugther, action i the matter will be talken after submission of the Report hy the Task Force.

e
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
UNSTARRED QUESTION No,1261
TO BE ANSWERED ON 12.12.2013

Land Reform Policy

1261, SHRI M. KRISHNASSWAMY:
SHRIMATI PARAMHT KAUR GULSHAN:
SHRIDHRUVA NARAYANA:

Wil the Minister of RURAL DEVELOPMENT be ploascd to state:

(a) the details of landholding by Scheduled Castes (SCs) in the country, State/UT-wise;

'(b) whether the landholding by SCs in the country is very low;

() it so, the steps taken by the Government fo improve the situation;
(d) whether the Government proposes to frame & new land reform policy for the country; and
(e) if 50, the details thereof? :

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMEN
(SHRILAL CHAND KATARIA) . '

(a) & (b): As per National Sample Survey Report No.543, a Statement giving details of landholding

by Scheduled Castes (SCs) in the country, State/UT wise is at Annexure,

(e} The Land and its management falls within the legislative and  administrative jurisdiction of the

State Governments as provided under Entry No.18 of the State List (List II) of the Seventh Schedule to
the Constitution. However, the State Governments/UT Administrations have been requested from time
to time for effective implementation of land reform programmes/schemes including distribution of
ceiling sorplus land to the eligible rural poor. '

" (d) & (¢): A dvaft National La rm-Policy _has been‘pre_pared by the Ministry of Rural -

Development, Department of Land Resources and suggestions-and-comments have been invited fram
the_State Governments and from the memher&nf_ﬁm-ﬁﬂﬁiﬂz- The details of the aforesaid Policy is
evailable on the website of the Department of Land Resources Le. www.dolr.njc.in,
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
UNSTARRED QUESTION NO.2723
TO BE ANSWERED ON 12.03.2015

Distribution of Laund to Poor

2723, PROF, SAUGATA ROY:

Will the Minister of RURAL DEVELOPMENT be pleased to state;

(a)  the present status of 'Draft Land Reform Poticy’ o distribute the land to the
landiess poor; “
() the details of land distributed to landless poor in this regard, State/UT-wise;

(¢)  whether any time-frame for distribution of land has been fixed in this regard, if so, the
details thereoft and

(d)  the criteria fixed for selection of beneficiaries for the purpose?

ANSWER

"MINISTER OF STATE FOR RURAL DEVELOPMENT

(SHRI SUDHARSHAN BHAGAT)

(@): | The draft Land Reforms Policy is under considetation of the Govern ment, I
(b): * The details of Jand distributed to landless poor State/UT wise is at Annexure,

(¢) & (d): Land and its management falls within the Jurisdiction of State Governments as per
Seventh Schédule to the Constitution of Indin. The rolé of the Central Government In the fleld of
land reforms is only of an advisory and coordinating nature, .

LEL L L]
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Annexure referrad in reply to p

art (&) of the Lok Sabha Unstarred Question No. 2723 due for reply on $2.03.2015

Anmeaame
o AT S N EcLARED EAREN AREA DISTRIBUTERN oy wo.  OF SC/ST BENEFICTARIES OTHER BENEFICATEES
. curstus  |possessio|[Te  INPIVIDUALpourmcramies  |SC BENEEICIARIES |ST BENEFICIARIES
N BENEFICIARIES (F+5+12)
{B+10+13) NO. AREA NO. AREA NO. AREA
1 2 3 4 5 [ 7 8 9 1t i1 12
y |[Andhra Pradesh | gg1638 | 643948 | 563717 466803 198860 | 224285 | 71757 107796 196177 | 229636
2 |Assam 613405 575337 545875 445862 43723 86069 | 42365 58985 359774 | 40DBZ0
| 2 iBjhar 523504 431310 353158 461136 771437 |_=2D2887 | 41873 34156 147726 |_ 116310
4 [Chhattisgarh 75081 72183 T gDER1 27452 8057 10367 9608 25047 11787 21257
5 |Gusarat 237547 181410 163050 37219 16682 | 101185 | 16045 35638 4492 26226
| & [Haryana 105783 101052 101166 25351 12687 F3672 i} D 16664 57494
7 _umamo:_ _m_ 316556 304835 - 6167 5259 2912 2727 329 245 2018 3195
g [Jammu & 8836 o B 0 o i 0 [« o a
B |Thackhand* 0 0 BE0 1316 487 310 328 277 501 273
| 10 [Karnataka 174087 165783 235458 57667 33518 "| 130735 | 4084 16642 20065 | 88081
11 |Kerzla 133399 100017 70833 168841 | 61287 24561 10325 7870 - 57249 38402
1 |Madhye Pradesh | 5549554 190445 134202 47061 160456 | 3ss1: | 18385 51315 12630 | 430978
13 |Maharashtra®- 725078 570815 534158 139753 41039 | 158810 | 29988 100436 68718 | 374912
14 |Manipur 1830 1685 1682 1258 a2 128 70 97 1106 1457
15 jdisha 184713 175066 160633 142474 49081 51317 53208 56462 41185 42854 |
i Funjab 144998 104315 98691 28334 11621 42247 o 0 16713 6444
17|Rajasthan 502927 | 564464 T 453531 77655 26495 135383 11361 43131 39758 270017
18| Tamil Nadu 208442 200312 150703 150805 86485 71383 240 322 84180 | 118998
19 | Tripura 1995 1994 1599 1424 256 218 359 548 809 933
zp|Uttar Pradesh 73 343047 267248 305394 209225 | 18541% 525 ‘vog 95644 BI831
23 |West Bengal 1407927 1317214 1051731 3125527 1147354 | 393009 | 552368 224731 1426804 { 433991
23| DEN Haveli M 0 o ] o o 0 o 4 ¢
%3 |Dalhi 13 394 394 - 654 495 277 D 0 153 117
24 |Pudducherry 2336 1286 1070 1464 858 640 0 g 606 430
TOTALOT LaNP ™ | ssas7s2 | s148866 5094807 725811 2217677 | 1904546 | 863328 | 783587 2644805 | 2406664

=The figure does not taty with the

declared surplus.

difference of columns 3 and 5 25 Govt. of Iharkhand has indicated o

nly area distributed and has not indicated area




APFewﬁnt— XY

GOVERNMENT of INDIA
MINISTRY oF RURAL DEVELOPMENT
LOK SABHA
UNSTARRED QUESTION NO: 1377
ANSWERED ON:12.12.2013
LAND ACQUISITION FOR TUTICORIN AIRPORT & RUNWAY
S. R. JEYADURAL

(a) whether the land ac

quisition work for Tuticorin Airport's runway extension has not heen
completed;

(b) if s0, the detalls thereof and the reasons therefor;

(¢)  the total land that was Slpposed to be acquired and the land that has been acquired for the
purpose so far, and '

(d)  the reasons for not acquiring the fand fully that was targeted to be acquired?
Will the Minister of RURAL DEVELOPMENT be pleased to state:-
ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT
. (SHRILAL CHAND KATARIA)

(a): Yes Sir, the land acquisition work for Tuticorin Alrport’s runway extension has not yet been
completed.

{ (b)to (d): The Airports Authority of India has requested for a total of 583 acres of additional land
 free of cost and free from all encumbrances from the State Government of Tamif Naduy for

€Y
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-~ GOVERNMENT OF INDIA /
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESQURCES

LOK SABHA
UNSTARRED QUESTION No. 1695
TO BE ANSWERED ON 30.07.2015

National knstitute of Land Administration and Management

1695. SHRIMATI POONANM MAHAJAN:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(2) whether the Government has or proposes to set up a National Institute of Land
Administration and Management (NILAM) under the Department of Land Resources;

(b) if s0, the details thereof including its aims and objectives and primary functions/ activities;

(c) the amount of funds sanctioned for the purpose;

(d) whether the Government proposes to set up National Institute of Land Administration and
Management (NILAM) on Public Private Partnership mode; and

(e) ifso, the details thereo?

ANSWIR

MINISTER FOR RURAL DEVELOPMENT
(SHRI BIRENDER SINGH)

* (a): Yes Sir, the Government proposes to set up a National Institute of Land Administration and

Management (NILAM) under the Department of Land Resources.

(b) & (¢): The aim is to have a National Level Institute of excellence dedicated to capacity
building, monitoring and evaluation and research and development in the fields of Agrarisn
Reforms, Land Use Policy, Land Acquisitien Act, Registration Act, Conelusive Titling, Land
Governance Assessment Framework and Modernization of Land Records Maintenance System.
The NILAM will act as apex institute in a network of Institutes inter connecting States/UTs

‘institutes across the country. The proposed amount for establishment of the Institute is Rs. 99.32

Crores.

(d) & (e): To set up NILAM, the Department of Land Resources obtained in principle approval
of the Planning Commission under the category “New Plan Scheme included in the curcent plan
period™. The proposed NILAM was to be set up as an autonomous organization under DoL.R with
proposed duration of 36 months and projected cost of Rs. 99,32 crores. The EFC for NILAM was

held on 11,01.2013 and the committee asked to incorporate certain points while preparing the

draft minutes for approval of Finance Secretary, The Department is in the process of complying
the requirements and re-submit the file., T e e e
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GOVERNMENT OF INDIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESOQURCES

LOK SABHA
UNSTARRED QUESTION NO. 716
TO BE ANSWERED ON 21.07.2016

Development of Wasteband

716, SHRI LAXMAN GILUWA:
SHRI RAM TAHAL CHOUDHARY:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a)  whether the Government is implementing the wasteland development programme in
Jharkhand in non-forest wastelands in the State;
{b)  if so. the details thereof

{e) the targets fixed in this repard with reference to Jharkhend and the extent to which it has
been achieved:

(d)  the names of agencies through which these programmes are being implemented and
problems being faced by the Government in making this scheme a success; and

{¢)  the steps taken by the Government to sort out these problems and the success achieved by
the Government with those steps? '

ANSWIER

MINISTER OF STATE FOR RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAY)

(a) & (b) The department is not implementing any programme exclusively for the
Wasteland Development in Iharkhand. However, the deperiment has been implementing
Watershed Development Component of Pradhan Mantri Krishi Sinchayee Yojana (WDC-
PMKSY} erstwhile Integrated Watershed Management Programme in the States inciuding
tharkhand for the development of rainfed/degraded areas including Wastelands of both in
forest/non-forest areas. Under this programme, a total of 171 projects covering an area of 9.11
lakh hectareswith a total cost of Rs. 1186.28 crore have been sanctioned in Jharkhand State. As
per the Guidelines of Programme, the period for completing PMKSY (Watershed Development)
prajects is between 4-7 years.These projects are in different stages of implementation.

{c) As per the information of the State Government of Jharkhand, out of the total target of
80776.49 hectares wasteland, 10725 hectare wasteland has been converted into cultivable land
through different soil & water conservation messures ie. Afforestation. Horticulture,
Agriculture, Contour trench, Staggered trench, farm bunding, land leveling, Loose bolder
structure, Gully plug, terracing, Vegetative measures etc.

£d) & (e) The Watershed Projects are being implemented through State Leve! Nodal
Agency (SLNA) i.e. Jharkhand State Watershed Mission under Rural Development Department,
At project level, the projects are being implemented through different implementing agencies
such as Soil Conservation Department, Forest Department, Agriculture Department, Fisheries
Department, Watershed Cell cum Data Centre, Voluntary Orpanizations and Institutes etc. As
per the information of State Government of Jharkhand, the problems faced by the State are
absence of Directorate / Authority at State and District Level and drop out of the staff at all
level The establishment of Separate Watershed Authority is under process,

[ —
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GOVERNMENT OF INIIA
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF LAND RESQURCES

LOK SABHA
UNSTARRED QUESTION NO. 1552
TO BE ANSWERED ON 24.11.2016

ENCROACHMENT OF FOREST LAND
1552 SHRI TAMRADHWAS SAHU -
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(&) the fotal forest cover in the country atong with the details of forest land provided to tribals and non-
tribat people for their livelihood upto the year 2005,

(LY whether ithe Union Government has received any complaints of encroachment over forest land in
Bilaspur District of Chhattisgarh by outsiders to constiuct farm: houses and dhabas and if so, the
dletails thereof and the action taken by the Union Government thereon;

() the penal provisions for encroachment over reserved forest land under Indian Forest Act; and

(d) whether the Union Government has any information on the number of parsons against whom
action has been talen under these provisions during the last three years in Chhattisgath and if so, the
detnils thereof?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT
' (RAM KRIPAL YADAYV)

{ayta(d): Information is being collected and will be taid on the Table of the House. \/
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Chapter 8

(Assumnces)

8.1 During the course of reply given o a question or Definition
a discussion, if a Minister gives an undertaking which
involves further action on the part of the Government in

. reporting back to the House, it is called an ‘assurance’.
Standard list of such expressions which normally constitute
assurances as approved by the Committee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while drafting replies to the questions to resirict
the use of these expressions only to those occasions when
it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be Time limit for
fulfilled within a period of three months- from the date of ﬁgﬁl;ﬁ%ea“
the assurance. This limit has to be strictly followed.

83 To ensure early fulfillment of assurances, entire Online Assurances
srocess beginning from culling out of assurances from Monitoring System
! gIning & ‘ oo (OAMS)
the proceedings of the House to the submission of
~ Implementation Report including extension of time,
dropping and transfer of assurances have been automated
through a Software Application named “Online Assurances
Monitoring System” (OAMS). Requests for extension of
time, dropping or transter of assurances and submisston
of Tmplementation Report through any other offline mode
shall not be entertained under any circwmstances.

®eE



Cuiling out of
Assurances

Deletion from the
list of assurances

Extension of time
for fultitling an
assurance

Registers of
Assurances

Manual of ! urlicunentary Procedures

8.4 When an assurance is given by a Minister or when

the Presiding Officer, direcls the Government to furnish
information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through *OAMS’ normally within 20 working days of the
date on whicli it is given on the floor of the House.

8.5 If the administrative Ministry/Department has any
objection fo treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill it, it
may upload its request at ‘OAMS’ within a week of treatin g
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request. If
such a request is madc towards the end of stipulated period
of three months, then it should invariably be accompanied
with a recuest of extension of time. The department should
continue to seek extension of time till the decision of
the Committee on Government Assurances is conveyed
through ‘OAMS’. Requests received through offline mode
shall not be entertained by either Rajya Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possible o fulfill
the assurance within the stipulated period of three months
or within the period of extension already granted, it may
seek further extension of time as soon as the need for such
extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at “OAMS’ for decision by
CGA thereon with the approval of the concerned Minister,

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
1n a register as at Annex 4 after which the assurance will be
passed on to the concerned section

&7



Assurances

8.7.2 Even ahead of the receipt of communication from
the Ministry of Parliamentary Affairs through ‘OAMS’
the section concerned should take prompt action to fulfill
such assurances and keep a watch thereon in a register as
at Annex 5.

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will
be maintained separately for the Lok Sabha and the Rajya

Sabha assurances, entries therein being made session
wise,

The Section Officer in charge of the concerned section
will:

(a) scrutinize the registers once a week:

(b) ensure that necessary follow-up action is taken without
any delay whatsoever;

(c) submit the registers to the branch officer every fortnight
il the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the
period of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will Iikewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In case only part of the
information is available and collection of the remaining
nformation  would involve considerable time, an
Implementation Report(IR) containing the available
information should be uploaded at ‘OAMS’ in part
fulfillment of the assurance, within the prescribed time
limit. However, efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance at the earliest,

Fo

Role of Secticn
Officer and Branch
Officer

Procedure for
fulfillment of an
assurance
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8.9.2 Information to be furnished in partial or complete
futfillment of an assurance should be approved by the
Minister concerned before 1t 1s uploaded at ‘OAMS’ in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. After online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be, four hard copies
each i Hindi and English version with one copy of each
version duly authenticated by the otlicer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
until e-laying is adopted by the concerned House.

8.9.3 The Implementation Report should be submitted
at®OAMS’ only. Implementation Report sent by any other
mode or sent to Rajya Sabha/Lok Sabha Secretariat divectly,
will not be considered for laying.

8.10 The Ministry of Parliamentary AfTairs, after scrutiny
of the Implementation Report, will arrange to lay it on the
Table of the House concerned. A copy of the Iimplementation
Report, as laid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concerned.
Details of laying of Tmplementation Report submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affawus at ‘OAMS’. The
Parliament Unit of the Ministry/Department concerned
and the concerned section will, on the basis of information
available at ‘OAMS’, update their records.

8.11 Where there is an obligation to lay any paper (rule/
order/notification, etc.) on the Table of the House and for
which an assurance has alse been given, it will be laid
on the Table, in the first instance, in fulfillment of the
obligation, independent of the assurance given, After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at ‘OAMS’ in the prescribed pro forma
(Annex-6) in the manner already described in para 8.9.2

il



Assurances

.12 Each House of parliament has a Committee on
Government ASSUrances nominated by the Chairman/
Speaker. It scrutinizes the Implementation Reports and the
ime taken in the fulfillment of Government Assurances
and focuses attention on the delays and other significant
aspects, if any, pertaining to them. Instructions issued by
Ministry of Parliamentary Affairs from time to tune as
available on “OAMS’ are to be followed strictly.

8.13 The Ministries/Departments will, in consultation with
the Ministry of Parliamentary Affairs, scrutinize the reports
of these two Committees for remedial action wherever
called for.

8.14 On dissolution of the Lok Sabha, the pending
assurances do not lapse. All assurances, promises Or
undertakings pending implementation are scrutinized
by the new Committee on Government ASSurances for
selection of such of them as are of considerable public
importance. The Committee then submits a report {0 the
Lok Sabha with specific recommendations regarding the
assurances to be dropped or retained for implementation
by the Government.

Q2

Commitftees
on Government
Assurances
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Government
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
EIGHTEENTH SITTING
(08.10.2020)

The Committee sat from 1100 hours to 1200 hours in Committee Room "C",
Parliament House Annexe, New Delhi,

PRESENT

Shri Rajendra Agrawal - Chairperson

MEMBERS

Shri Ramesh Chander Kaushik
Shri Kaushatendra Kumar

Shri Ashok Mahadeorao Nete
Shri Santosh Pandey

Dr. Bharatipen Dhirubhai Shyal

b LN

SECRETARIAT

Shri Pawan Kumar - Joint Secretary
Shri Lovekesh Kumar Sharma - Director
Shrl S.L. Singh - Deputy Secretaty

WITNESSES

b N =

Ministry of Rural Development (Department of Land Resources)

QO NOU R W N

Shri Ajay Tirkey - Secretary

Shri Mitter Sain - DDG

Shri Umakant - Joint Secretary
Shri Sudha Keshari - EA

Shri Sushil Kumnar Daila - Director

Shri Rajesh Kumar Singh - Director

Shri P.C. Prasad - Deputy Secretary
Shri G.L. Gupta - Joint Director

Ministry of Home Affairs

1,

Smt. Anita Saini

Under Secretary

Ministry of Environment, Forest and Climate Change

1.

Ms. Bharati - Inspector General of Forests

Ministry of Parliamentary Affairs

1.

Shri P.K. Haldar . } - Under Secretary
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At the outset, the Chairperson welcomed the Members to the sitting of the Committee and
apprised them that the sitting has been convened to consider and adopt draft Reports and for
taking oral evidence of the representatives of the Ministry of Rural Development (Department of
Land Resources).

XXXX XXXX XXKX XXKX XXKX XAXX

2. Thereafter, the representatives of the Ministry of Rural Development (Department of Land
Resources) and the Ministry of Parliamentary Affairs were ushered in. Weicoming the witnesses
to the sitting of the Committee, the Chairperson impressed upon them not to disclose the
deliberations of the Committee to any outsider. The Committee then took oral evidence of the
representatives of the Ministry of Rural Development (Department of Land Resources)
regarding pending Assurances. The Committee were perturbed to note the long pendency of
the Assurances of the Ministry. The Chairperson asked the Secretary, Department of Land
Resources to give an overview of the pending Assurances of the Department and also enquired
about the internal mechanism and system of monitoring and reviewing the implementation of
pending Assurances in the Department.

3. The Secretary, Ministry of Rural Development (Department of Land Resources) accordingly
briefed the Committee on the above issues. The Chairperson asked the representatives of the
Ministry to furnish the Minutes of their review meetings for monitoring of pending Assurances.

4. The Chairperson and Members thereafter raised various queries and sought certain
clarifications on the 30 pending Assurances (Enclosure) taken up for the day. The witnesses
responded to these queries and also provided clarifications. As some queries required detailed
reply and inputs from various quarters, the Chairperson asked the witnesses to furnish written
replies on the same in due course.

5. The evidence was completed.

6. The Chairperson thanked the witnesses for deposing before the Committee and furnishing
the available information on the queries raised and dlarifications sought by them.

7. The witnesses, then, withdrew.
8. A verbatim record of the proceedings has been kept.

The Committee then adjourned,
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Enclosure

‘COMMITTEE QN GOVERNMENT ASSURANCES (2019-2020) LOK SABHA

Statement of pending Assurances pertaining to the
Ministry of Rural Development (Department of Land Resources)
discussed during oral evidence held on 08.10.2020

S.No. S$Q/USQ No. dated Subject
1. USQ No. 1903 dated 17.07.2009 Land Reforms
2. USQ No. 462 dated 23.11.2009 Achievement in Land Reforms
3. USQ No. 517 dated 23.11.2009 Land Reform Policy
4, USQ No. 563 dated 23.11.2009 Committee on Agrarian Land Reforms
5. USQ No, 3448 dated 16.08.2010 Acquiﬁition of Land For SEZs
6. USQ No. 362d dated 16.08.2010 Transfer of Land
7. | USQ No. 1950 dated 22.11.2010 Acquisition of Cultivable Land
8. USQ No. 4200 dated 06.12.2010 Resources in Tribal i.and
9. USQ No. 4331 dated 06.12.2010 Land Ceiling
10. | USQ No. 2945 dated 18.08.2011 Land Reforms
11. | USQ No. 4444 dated 30.08.2011 Contract Farming
12, [ USQ No. 2646 dated 29.03.2012 Committee on Land Reforms
13. USQ No. 6739 dated 17.05.2012 Allocation of Land to Landless People
14, USQ No. 302 dated 09.08.2012 National Council for Land Reforms
15. USQ No. 4352 dated 06.09.2012 Land Reforms Act
16. | USQ No. 3688 dated 13.02.2014 Waste Land Development
17. USQ No. 4231 dated 20.02.2014 National Land Reclamation Council
18. Land Reforms

SQ No. 294 dated 15.03.2018
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19. SQ No. 164 dated 11.08.2011 Wasteland Development Programme
(Supplementary by Shri Hukumdev
Narayan Yadav, M.P.)

20. USQ No. 3451 dated 15.12.2011 Occupancy Tenants of Land in Andaman &

: Nicobar Islands

21. USQ No. 3621 dated 15.12.2011 Land Banks

22. | SQ No. 22 dated 09.08.2012 Computerization/Digitization of Land
(Supplementary by Dr. K.S. Rao, Records
M.P.) ' _
SQ No. 22 dated 09.08.2012 Computerization/Digitization of Land

23. | (Supplementary by Shri Jayant Records
Chaudhary, M,P.)

24, | USQ No. 1014 dated 29.11.2012 Land Reforms Policy

25. | USQ No. 1261 dated 12.12.2013 Land Reform Policy

26. | USQ No. 2723 dated 12.03.2015 Distribution of Land to poor

27. USQ No. 1377 dated 12,12.2013 Land Acquisition for Tuticorin Airport's

' Runway

28. | USQ No. 1695 dated 30.07.2015 Nationa! Institute of Land Administration
: and Management

29. | USQ No. 716 dated 21.07.2016 Development of Wasteland

30, | USQ No. 1552 dated 24.11.2016 Encroachment of Forest Land
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MINUTES Abporclia.- Xxx7]]

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
THIRD SITTING
(19.01.2021)

The Committee sat from 1500 hours to 1630 hours in Committee Room ‘D', Parliament House Annexe,

New Delhi.
PRESENT
Shri Rajendra Agrawal - Chairperson
MEMBERS
2. Shri Nihal Chand Chauhan
3. Shri Ramesh Chander Kaushik
4, Shri Kaushalendra Kumar
5. Shri Santosh Pandey
6. Shri Pashupati Kumar Paras
7. Shri M.K. Raghavan
SECRETARIAT

1. Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3. Shri S.L. Singh - Deputy Secretary

XXXXXXXXXXXXXXXXXXXXXXXXXXX)OO(

At the outset, the Chairperson welcomed the Members to the sitting of the Committee
and apprised them regarding the day’s agenda.

2. Thereafter, the Committee considered and adopted the following Eight (08) Draft

Reports without any amendments and authorized the Chairperson to present the same:

M Draft Thirty-fifth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)';

(i)  Draft Thirty-sixth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)’;

(iiiy  Draft Thirty-seventh Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Health and Family Welfare (Department
of Health and Family Welfare)’;



(iv) Draft Thirty-eighth Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Rurai Development (Department of Land
Resources)’;

) Draft Thirty-ninth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’;

(vi) Draft Fortieth Report (17th Lok Sabha) regarding 'Requests for Dropping of
Assurances (Not Acceded t0)";

(viiy Draft Forty-first Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances of 13™ Lok Sabha; and

(viii) Draft Forty-second Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances of 14™ Lok Sabha’.

The Committee then adjourned.
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Appemﬂ'"ﬂ“ XEXV

COMPOSITION OF THE
COMMITTEE ON GOVERNMENT ASSURANCES*
(2019 - 2020)

SHRI RAJENDRA AGRAWAL

MEMBERS

Shri Sudip Bandyopadhyay
Shri Nihal Chand Chauhan
Shri Gaurav Gogoi

Shri Nalin Kumar Kateel

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar
Shri‘Ashok Mahadeorao Nete
Shri Santosh Pandey

WP N M AW

—_
o

. Shri Pashupati Kumar Paras

. Shri Parbatbhai Savabhai Pate
. Shri M.K. Raghavan

. Shri Chandra Sekhar Sahu

- Dr. Bharatiben Dhirubhai Shyal

i e e S U Y
L L S o

. Smt. Supriya Sule

SECRETARIAT

1. Shri Pawan Kumar
2. Shri Lovekesh Kumat Sharma
3. Shri S L. Singh

- Chairperson

- Joint Secretary
- Director
- Deputy Secretary

* The Committee was constituted w.e.f,

08 October, 2019 vige Para No. 609 of Lak

Sabha Builetin Part-1I dated 09 October, 2019
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